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LEGISLATIVE ASSEMBLY .

Tuesday, 29th January, 1929.

—

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President in the Chair.

QUESTIONS AND ANSWERS.

ForMATION OF A CENTRAL COMMITTEE TO DEAL WITH THE PROBLEMS
CONNECTED WITH JUTE.

123. *Mr. G. D. Birla: (a) Will Government be pleased to state what
pregress, if any, has been made on the recommendation of the Royal Com-
misgion on Agriculture in India that a Central Committee, on the lines of
ihe Indian Central Cotton Committee, should be fornmted to deal with all
problems connected with jute? :

(b) If nothing has been done so far, wil Government definitely state
what their intentions sve in regard to the formation of the Committee and
its financing from Centra] Revenues as recommended by the Commission?

Mr. G. 8. Bajpai: (a) and (b). The subject is still under consideration.

PREFERENCE FOR BRITISH EMPIRE MaANUFAOTURED (OODS.

124, *Mr. G. D. Birla: (a) Is it a fact that the British National Union
of Manufacturers have made a representation to the High Commissioner
for India in London, complaining that the draft rules for the supply of
articles required for public services in India did not mention preference
wo the British Empire manufactured goods, and expressing a hope that the
Bovernment of India would fall in line with the normal practice of the
Empire States in this connection?

(b) If the answer be'in the affirmative, will Government be pleased to
lay on the table ecpies of that represeniation and of the reply, if any,
made by the High Commissioner thereto?

The Honourable Sir Bhupendra Nath Mitra: (¢) Yes.

(b) The letter is under consideration along with other criticisms received
on the draft Stores Purchase Rules- Government do not consider that
any useful purpose would be served by placing a copy of this letter on the
table of the House, at any rate at this stage.

1125.%

t For this question and its answer, see at the end of questions for the day.
{ 141) A
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ALLEGED UNDER-ASSESSMENT OF PIBOE-G0OODS IN THE KarAcHI CUSTOMS
Housg.

126, “Mr, Lalchand Navalrai: (¢) Has the attention of the Government
been drawn to n fetter under the heading **A customs complaint™, signed by
Tarasing Begsing, published in the New Times, Kuarachi, dated the 29th
October, 1928, regarding under-usacssment of picce-goods in the Karnchi.
Customs House? ’

(b) Is it a fact that the cases of short assessment were brcught to the
notice of the Collector of Customs, Karachi?

(¢) Has the Collector of Customs come to any conclusion? If so, which?
- (4) In view of the systematic fraud alleged, do Government propose tor
undertake a thorough inquiry to shift out the truth as early as possible?

The Honourable Sir George Schuster: («) The Govermuent have scen
the letter.

(b) and (r). Certain allegntions were, ude to the Collector of Customns,
Kurachi, which were earefully investigated but proved to be without found-
ation.

(d) In view of the answer to (b) and (¢) above, the question does not.
arige, '

NuMBERS oF VARIOUS (COMMUNITIES EMPLOYED IN THE Customs Housg,
. KARACHI.

127. *Mr. Lalchand Navalral: («) Will Government be pleased to state
the total strenglh of clerks, exnminers and appruisers in the Kurachi Cus-
toms House, their nationality and the province to which they belong?

(b) Will Government be plensed to state:
(i) How meny vacancies of appraisers, examiners, preventive ofticers.

and clerks have fallen vacant during the last five years in the
Karachi Customs House?

(i) How wany have been conferred on:
(1) Bindhis?
(2) Madrasis?
(8) Europeans and Anglo-Indians?
(4) Parsis and other non-Sindhis?
The Honourable 8ir George Schuster: \Vith your permission, I will deal

with questions Nos, 127 to 180. The information is being collccted and
will be supplied to the Honourable Member on receipt.

- EMPLOYMENT OF SINDHI GRADUATES IN THE (W sToMS HoUusE AT KARAOHI.

“ 1128, *Mry Lalchand Navalrai: (¢) Are Government aware that there
is much unemplovinent amongst the educated Sindhis in the Provinee of

8ind?

(b) Have Sindhi graduates applied for posts in the Iiarachi Customs
House and have any 8indhi graduates been taken up?

t+ For answer to this question, «e¢ answer to question No. 127.
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¢) Do Government propose to encourage the entry of Sindhi graduates
in Departinent?
-~ (@) Is it a fact that there is discontent among the examiners of the
Karaehi Customs House owing to much direct recruitment of appraiscrs
in the Karachi Customs House?

(e) Hus any such direct recruitment taken place since January, 19282 If
80, how many persons huve been so employed and for what reasons?

(f) Do Government propose to tuke steps to remove the complaint?

FrBuUENT TRANSFER OF EXAMINERS WORKING IN THE IMPORT YARD OF THE

Cusmoms House, KARACHI. ,

1120. *Mr. Lalechand Navalrai: (a) Is it a fact that examiners working

in the Import Yard of the Karachi Customs House are subject to weekly
transfer? If so, what are the ressons for it?

(b) Ts it a fact that the public object {6 such a course and complain of
inconvenience?

(¢) What steps do Government propose to take in the matter?

SHORTAGE OF APPRAISERS AND EXAMINERS IN THE Customs Housge ar
KagracHr.

'180. *Mr, Lalchand Navalrai: («) Are Government aware that, owing
to shortage in the number of appraisers nnd cxaminers in the Karachi Cus-
toms House, the Indian dealers are put to inconvenience owing to their
goods being detained ©

() Have wny proposals been submitted for the strengthening of the
establishment in these branches?

(¢) Tf the reply be in the affirtuative, when are the proposals likely to be
sunctioned ?

(d) 1 the reply be in the negutive, do Government propose to eall for
a report from the Collector of Customs, Karachi, whether an incerease in
the number of appraisers wnd examiners is required, and pass necesgary
orders? '

Pay or ExaMmivers oF THE CusToMs House, KARACHIL

131, *Mr. Lalchand Nawalrai: Will Government be pleased to state if
the maximum pay fixed for the Preventive Officers of the Karachi Customs
House will be given also to the examiners of the Karachi Customs House?
If the reply be in the negative, will the Government be pleased to give
reasons ?

The Honourable Bir George Schuster: The answer to the first part, of
the question is in the negative.

The renson for allowing a higher maximum rate in the ease of P’reven-
tive Officers is that their duties are liable to be more arduous and respon-
sible than those of exnminers.

RULES FoR RETIREMENT OF SUBORDINATE OFFICERS.

132, *Mr, Lalchand Navalrai: (¢) Wil Government be pleared to state
what stage the proposal regarding subordinates retiring on half pay pension
after 25 vears has reached?

_{h) Do Government contemplate giving o gratuity and bonus to the sub-
ordinate officers in lieu of pension?

t For answer to this question, s## anawer to question No. 127,

A2
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The Honourable Sir George Schuster: () No proposal answering
exactly. to the desoription given in this part of the question is under the
consideration of the Government of India. There is a proposal to base
pension upon 25 years’ actual duty instead of 80 years' service (including
both duty and leave) as at present, but this is mainly a formal change, as
25 years’ duty will gencrally imply 30 years’ service, '

(b) This is & matter which has been under examination for some time,
and a stage has been reached at which the Government of India will shortly
consult Local Governments, and probably service associations also, in re-
gard to certain definite proposals which have been drawn up, involving
the substitution, in whole or part, of Provident Funds for pension.

Mr. Lalchand Navalral: Will the Honourable Member be pleased to
say when these rules regarding pension are likely to come out?

The Honourable 8ir George Schuster: That I am afraid is a question
which 1 cannot answer.

SAVINGS IN PENSIONS DUE TO EARLY DEATHS OF SUBORDINATES IN THE
CustoMs House, KArAcHL

133. *Mr. Lalchand Navalrai: What are the suvings in pensions due to
early deaths of subordinates in the Customs House, Karachi, during the
lust 10 years!

The Honourable Bir George Schuster: The Government of India are
unable to supply the information required, but have satisfied themselves
that the mortality among the officers named has not been abnormal in the
period mentioned.

. Mr. Lalchand Navalrai: Will the Honourable Member be pleased to
state what are the reasons for not supplying the information?

The Honourable Sir George Schuster: The information is not available.
It is not part of the business of the Government to make calculations of
the kind referred to in the question.

Mr. Lalchand Navalral: Am I to understand that the Government is
not to give us any information which requires calculation?

The Honourable 8ir George Bchuster: I can give the Honourable Mem-
ber exact figures of the deaths and the numbers of the staff and I think
that, with those, perhaps he can make his own calculation.

Total number
Year. Total strength. of
dzaths.

1018-19 . .. .. . 192 7
191920 . .. . . 102 3
1920-21 - . e . 1086 4
1921-22 . .e . . 199 2
1922-23 e ‘e - . 245 2
1023-24 .o - .. .. 245 Nil.
1024-26 ‘e ‘s . .e 246 Nil,
1025-26 .. . "L 248 1
1028-27 .- .. . .. 252 1
1927-28 . 258 1

That is to say, in the last five years there have been only three deaths and
the figures show progressive improvement.
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AUTHORITY OF AGENTS OF STATE RAILWAYS IN RRGARD TO Misuse oF
’ GOVEBNMENT STORES,

184. *Mr. Lalchand Navalrai: Will Government be pleased to state:

(a) Which are those matters in which the Agents of the State Rail-
ways are the final authority for deciding them?

{b) Under what authority are they so empowered ?

c) With reference to starred question No. 83 by the Honourable
Maulvi Muhammad Yakub, on Wednesday, the 6th September,
1928, will the Government be pleased to state under what rule
or authority the decision of the Agent on matters as to the
misuse of Government stores is held to be final?

(d) With reference to the supplementary question to the above Ques-
tiosn No. &3 by Lieutenant-Colonel H. A. J. Gidney, will the
Government be pleased to state under what rule or order the

lnilwav T'oard is authorisad not to interfere in such matters
when {hey come to the notice of the Railway Board?

(¢) Will Government be pleased to state which are the atters
in  which the Railway Board is authorised to interfere
with the decision of the Agents, and which are left to be finally
decided by them?

Mr. A. A. L. Parsons: (a) I am sending the Honourable Member a
copy of the schedule of powers of Agents of State Railways in ostablish-
ment matters, and am having copies of the schedule placed in the Library.

(b) By the authority of the Government of India.

(¢) and (). Under the schedule of powers, to which I have referred;
Agents have full powers to denl with all establishruent matters in which
the previous sanction of the Railway Board, or of a higher authority, is
not required under the provigions of the schedule; it was not required in
the case mentioned by the Honourable Member.

(¢) The schedule of powers which T hnve mentioned shows the cases
in which the final decision is not left {o Agents.

Mr. Lalchand Navalrai: Will the Honourabhle Member be pleased to. ray
if the Railway Board hns a right to review the orders of the Agent?

Mr. A A. L. Parsons: The Railway Doard could, in exercise of its gene-
ral powers of supervision, look into any particular cstablishment ease which
had been decided by the Agent of a State-managed Railway. Naturally
they do not ordinarily interfere in matters of this kind. :

ASSESSMENT ON A FicTrTioUs BASIS OF FARES ON THE LARKANA-JACOBABAD
RAmLwWAY.

185. *Mr. Lalchand Navalrai: (¢) Are Government aware that, on the
Larkana-Jacobabad Railway, the railway fares are assessed on n fictitious
mileage?

(b) Will Government be pleased to state what is the actual mileage be-
tween Larkann and Shahdadkot. and for how many miles the passengers
of all classes are actually charged?

(c) If it in a fact that the fare and goods freight are charged on an
exaggerated mileage, will Government be pleased %o state ‘since when
this practice has been going on and why?

(d) Will Government be pleased to state if there are any other railwars
in India where such a system is in force? If so, where?
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I '('_’) Is it & fact that guards and drivers on the aforesaid loop line are paid

af; omill:_lces, calculated on the actual mileage, and not the exanggeruted one
or which t;‘he pussengers are churged fare and goods freight?

() Do Government propose to direct that the fare should be charged on
the actunl mileage? '

. Mr, A A L Pum_: () An additional mileage charge of 50 per cent.
in excess of the actual mileage is levied for both passenger fares and goods
rates on the Larkana-Jucobabad Railway.

b) Thg actual milecage between Larkana and Shahdadkot is 814 miles
and the distance for charge is 48 miles.
~ (¢) The additional mileage has been charged since the opening of the
Lnrkfmu-Jux:ubaImq Railway in 1922, Such additional charge is made on
certain sections of lines where either the cost of construetion or the work-
Ing expenses, or both, are higher than usual and a return on the outlay
incurred cannot otherwise he obtained.

(d) Yes, on certain other scctions of the North Western Railway and
on certain sectiops of the Assam Bengal, Bombay, Baroda and Central
Indin, Eust Indian, Great Indian Peninsula, the Burnna Railways and
the Guekwar's Barods State Railway.

(¢} Guards are paid milenge allownnces for 100 miles for 8 hours' work
for trains between Larkaun and Silvn Shabdadkot, and double the actual
mileage, for trains running through o Dodapur; such traing being con-
sidered ns van goods trains.  This s in conformity with the mileage allow-
ance paid to guards on the rest of the North Western Railway system,
Drivers are paid allownnces on the actual mileage.

(f)y No. .

Mr. Lalchand Navalrai: Will the Honouruble Member be plessed to
siy why the actual charge on the mileage is not made at a higher rate,
instend of charging the exaggerated vate? :

Mr. A. A L. Parsons: Does the Honourable Member refer to the mile-
age allowances paid to guards nnd drivers?

Mr. Lalchand Mavalral: 1 um referring to (b) and (¢) of the question.

Mr. A. A. L. Parsons: For the reason 1 have given. This was an expen-
give section of line to build and thercfore if we charged mercly the ordi-
nary mileage we should not get a return on the money invested.

Mr. Lalchand Navalrai: Mv question is why is not the higher rute
charged instead of charging on an incorrect mileage.

Mr. A. A. L. Parsons: 1t happens to be the method by which we work
out the higher rate.

RBORUITMENT BY SELECTION OF SUBORDINATES ON THE NORTH WESTERN
Rammway, Karaomr SgcTioN.

136. *Mr. Lalchand Navalral: (a) Is it o fact that recruitment of subordi-
nates in the North Western Hailway, Karachi section, is made by selec-
tion and a list of selected candidates in order maintained?

(b) If the snswer be in the affirmative, will Government be pleased
o place on the table lists of the 2 selections prior to the last one, together
with s statement showing which of the candidates out of these lists have

- slready been provided with appointments?

(c¢) Were the appointments given in the order in which gandidates were

selected? If not, why not, and has it not created discontent?
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(d) Is it a fact that, before the list of prior selections is exbausted, new
candidates are melected and made to supersede the old selected can-
didates? If so, what are the reasons for it? '

(¢) Do Government propose to take measures to allny the discontent
created by such treatment?

Mr. A. A L Parsons: 1 proposc, with your permission, Sir, to reply to
yuestions Nos. 186 und 187 together, 1 ain obtuining the information for
which the Honourable Member asks and will eommunicate it to him on
Feceipt.

SELECTION oF CANDIDATES FOR EMPLOYMENT BY THE NORTH WESTERN
RATLWAY AT KARACHI.

1137, *Mr. Lalchand Navalrai: (1) Is il a fuct that the Ruilway De-
partment of the North Western Railway, Taruchi seetion, had recognized
the superiority of Bombay education to that of the Punjab and treated
the qualification of a cundidate having passed the 6th Standard English
Examination in Bombay Presidency as equivalent to the Matriculation of
the Punjab University ?

(b) Was any sclection nctunlly made on that principle?

(¢) Is it a fact that this principle was departed from at the latest selee-
tion at Karachi? If so, why?

(d) Ts it u fnct that, nt the latest selection at Karachi, five candidates
were selected, and even though two candidates appeared with Bombay
Matriculntion certificates, nll the five candidates with Punjab Matriculation
were prelerred? 1f so, why?

ReEpucTION OF INTERMEDIATE CLASS FARES ON THE NORTH WESTERN
RAILWAY,

188.- *Mr. Lalchand Navalral: Will Governinent be pleased to state:

(a) When were the revisions made in Railway fares on the North
Western Railway during the last 10 yoars?

(b) Was any reduction made in first, second and third class farea:
If so, how much?

(¢) Was any reduction made in the intermediate class fares at the
time of the last revision or the une previous to it? If not,
what were the reasons for not doing so?

(d) Ts it a fact that, during the last 10 vears, no reduction has been
made in the intermediate class fares? If not, why not?

{e) Do Government propose in the interests of the middle class
people who use the intermediate class, to revise and reduce
the intermediaté olass fares? If so, when?

Mr. A. A. L. Parsons: (a) A sintement giving the information is laid
on the table.
(b) Yes. The statement shows the reductions.

(¢) and (d). Intermediate elass fares for distances over 50 miles were
reduced on 1st April 1926.

(e) No further reduction in intermediate class fares on the North West-
ern Railway is at present eontemplated.

+ For answer to this duestion, see answer to question No. 136.
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ABoLITION 0F RESERVED INTERMEDIATE CLASS COMPARTMENTS FOR
ANGLO-INDIANS ON THE NorTH WESTERN RAmLway.

180. *Mr. Lalchand Navalrai: (a) Are Government aware that, on-
account of there being no sufficient accommodation, intermediate class car-
riages on the North Western Railway are overcrowded on the main line
hetween Poshawar and Delhi and the Punjab-8ind sections?

(b) Is it a fact that intermediate class compartments are still reserved
for Anglo-Indians on some sections of the North Western Railway?-
If so, where?

(c) Is it a fact that such compartments are not frequently used by the
Anglo-Indinns and often run empty, whereas those for Indians go crowded?

(d) Do Governnent propose to do away entirely ‘with this racial diseri-
minaticn and ulso provide sufficient accommodation for intermediate class
passengers ?

« Mr. A, A. L. Parsons: (a) Periodical checks which have been made by
the North Western Railway show that overcrowding in intermediate class.
carringes does not occur on these sections.

(b) No.
(¢) and (d). Do not arise.

CooLING OF RAILWAY CARRIAGES,
140. *Mr, Lalchand Navalrai: (a) Are Government aware that there

was a system for cooling the compartnients of railway carriages, by fattics
fixed to the windows, before clectric fans were introduced on the North
Western Railway?

(b) Will Government be pleased to state if there is any cooling system:
in railway carringes now in practice on any railway in India? If so, which?

(¢y Do Government propose to introduce on the North Western Railway
the old &ystem of tatties, or some other scientific method, in addition to the
electric fans, to relieve the passengers from inconvenience during the hot
geason

Mr. A. A. L. Parsons: (a) Yos.
(b) No. '
(e) No. The tatties system was dirty and incffective, and the oxpense
of other systems is at present prohibitive. '

EMPLOYMENT OF SINDHIS ON THE NOBTH WESTEEN RalLway.

141, *Mr. Lalchand Navalrai: (a) Ha- the attention of Government
been druwn to an article published in ths 8ind Observer, Karachi, dateds
the 4th August, 1928, headed ‘‘Sindhis in the North Western Railway
scrvice’’, regarding Sindhis not being given n due proportion of appoint-
ments in the railway services?

(b) Is it » fact that only 25 per cent. of the staff employed in the
Karachi Division of the North Western Railway are Sindhis, the rest being
non-8indhis; whereas in the other six divisions of the North Western Rail-:
way, the staff is almost wholly composed of non-Sindhis, the Sind elements
being hardly one per cent?
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(o) If the answer be in the negative, will Government be pleased to
Sl"t‘i the proportion of Sindhis in ench division of the North Western Rail-
way i '

Mr. A A L. Parsons: (¢) Yes.

(0) and (¢). 1 am seeing if the information can be obtained for the
Honourable Member without imposing undue labour on the North Western
Railway Admjnistration, and will communicate with him in due course.
The statistics ordinarily maintained by railways do not show the localities
from which individual members of the staff come.

RECRUITMENT AT LAHORE OF NON-SINDHIS FOR'EMPLOYMENT ON THE
NorrH WESTERN RAILWAY.

142, *Mr. Lalchand Navalrai: (¢) Is it 0 fact that appointments on the
North Western Railway are being made us a rule ut Lahore in the Punjab,
‘Which is the hendquarters of the North Western Railway ? .

(b) Ls it u faet that the head clerks and heads of sections in the Head
‘Office ut Lahore are alimost nll non-Sindhis?

Mr. A A. L. Parsons: (¢) The sclection of candidates for appointinent
is as a rule made at headquarters, except for posts which are controlled
by Divisionul Superintendents and in which serviee is genernlly confined
An the Division in which recruitment is made.

(I Yes only one of the head clerks is n Sindhi,

EMPLOYMENT OF SINDHIS A8 HEaD CLERKS AND HEADR OF SBECTIONS IN
DIVISIONAL SUPERINTENDENTS' OFFICES ON THE NORTH WESTERN
RaAILWAY.

143. *Mr. Lalchand Navalrai: (a) Will Government be pleased to state
the number of Sindhis and non-Sindhis ss head clerks and heads of the
‘suctions in the Divisional Superintendents’ Offices in all the 7 Divisions of
the North Western Railway ?

(b) Do Government propose to see their way to allot a just proportion
o recruitments to equally deserving Sindhis in the Head Office and the
Divisional Superintendents’ Offices in all the 7 Divisions, and on the loop
lines, especially in Sind?

Mr. A. A L. Parsons: (1) There are 10 Sindhi and 99 non-Sindhi head
<lerks and 19 Sindhi and 109 non-Sindhi sub-heads.

(b) Government do not consider that it would be desirable specifically
to distribute appointments which become vacant on any area basis such
a8 18 suggested by the Honourable Member. I notice, however, that out

©f 10 head clerks on the Karachi Division 8 are actually Sindhis, and out
«of 18 sub-heads 15 are Sindhis.

RESIDENTS OF SIND EMPIOYED AS OFFICERS OR SUBORDINATES IN THE
RamLway BoaArp.

144. *Mr Lalchand Navalrai: Will Government be plessed to sbate
it there are any officers or subordinates in the offices of the Railway Board
who are residents of 8ind?

Mr. A A L. Parsons: There is one clark.
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Rauwway TRAINING SCHOUL FOR THE CONVENIENCE OF SIND SUBORDI-
NATE ‘RAILWAY SERVANTS.

145. *Mr. Lalchand Navalrai: Will Government be pleased to state:

(«) If there was a Railway Training 8School for the convenience of
Sind subordinate railway servants at Sukkur North Western
Railway?

(b) If so, from what year to what year was it in existence?

(¢) Ts it a fact that, after the close of the Sukkur Truining School,
one was opened at Kotri, North Western Railwuy ?

(d) I so, when was it closed and for what reasons?

(¢) Was there any similar Railway Training School in the Punjab
simultaneously with those at Sukkur and Kotri?

Mr, A. A, L. Parsons: («) nnd (b). There was o training  school for
rnilway telegraphists in Sukkur from some time before 1895 until Decem-
ber 1008, when it was closed. It wus not specially for Sindhis, but to meot
the demund for signallers on the whole of the North Western Railway.

(r) and (d). A school was opened nt Kotri in May 1917 to mcet the
demand for signallers required overseas in Mesopotamin and East Africa.
It was closed in September 1919,

(¢) Yes, ut Laliorc and Saharanpur,

EMPLOYMENT OF A SINDHI INSTRUOTOR AT THE LYALLPUR TRAINING
SoHOOL FOR THE BENEFIT OF SINDHI STUDENTS.
146. *Mr, Lalchand Npvalrai: (2) 1s it a fact that the Sind Railway
~ubordinntes huve now to go a long way off to Lyallpur in the Punjab tor
their training?

(b) What is the number of the persons from Bind and Baluchistan
who attended for training at the Lyallpur School during each year since
the opening of that school?

(¢) How much allowance does each Sindhi student get at the Lyallpur
Bchool?

(d) Are Government prepared to make enquiries if this allowance is
found to be insufficient for a Sindhi to live upon, and whether the Sindhis
womplain of it?

(¢) Is there any Sindhi Instructor, Superintendent, or Lecturer in the.
T.yullpur 8chool for the benefit of the Bindhi students?

(/) 1f the enswer be in the negative, are Government prepared
to appoint some Sindhis to facilitate instruction being imparted to the
Sindhi students?

Mr. A. A. L. Parsons: (a) They have to go to Lyallpur.

{(b) 176 in 1927 and 198 in 1028,
{¢) From Rs. 18 to 22 per mensem,

(d) No complaints have been received. Government are not prepared
to make enquiries.

(¢) There is one Sindhi Instructor in the school.
{f) Does not arise.
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Mr. Lalchand Wavalral: According to my information, Bir, there is a

necessity for making an enquiry. Complsints have been received by me.
Would the Government therefore undertake an enquiry? v

Mr. A, A. L. Parsons: I see no reason to undertake an enquiry when
complaints have not been received by the Agent of the North Western

R:gwgy, who would be the natural authority to whom they should be
made. ‘

APPOINTMENT OF GUARDS ON THE NORTH WESTERN RAILWAY TO BE
STATION MASTERS.

147. *Mr. Lalchand Navalral: Will Government be pleased to state:

(a) If it is a fact that the guards on the North Western Railway are
transferred from their cadre ns station masters and supersede
the station masters already working on the line?

(b) Are the station masters similarly transferred to the guards cadre?

(¢) Are Government aware that ‘he system of transferring and mak-
ing the guards supersede the station masters has caused great
discontent amongst the station masters?

(d) If the answer be in the affirmative, do Government propose to
put o stop to this system?

(¢) Tf tho answer be in the negative, are Government prepared to
undertake an enquiry into the matter?

Mr. A A. L. Parsons: (a) No.

(b) There is no . restriction to such transfers if the exigencies of the
service permnit.

(¢) No. °

(d) Does not arisc.

(¢) Enquiry has been made from the North Western Railway Admi-
nistration who report that they are not aware of any such discontont.

ProPoRrTION OF VARIOUS COMMUNITIES EMPLOYED IN THE TRAFFIC DEPART-
MENT OF THE NORTH WESTERN RAILWAY.

148, *Mr. Lalchand Navalrai: (a) With reference to the answer given
to me by Mr. Parsons in September, 1928, referring me for information to
the report on the Indian Railways for 1926-27, are Government aware that
Volumne I, Appendix ¥, of the said report indicates the following number
of Railway Gazetted Officers belonging to_their respective classes in the
Transportation Department on the North Western Railway in 19277

Eufopeans.  Hindus.  Muslims. Anglo-Indiaps. Other classes.
41 9 18 8 2

(b) Is it a fact that, according to the same report, the number of the
subordinates in the Transportation Department of the North Western Rail-
way drawing Ra. 250 per mensem or over Was as follows ?

Europeans.  Hindus. Muslims, Auglo-Indians, Other classes.
100 a5 14 122 27
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(0) In view of the aforesaid disproportion of appointments amongst the
aforesaid classes, do Government propose in future to confer these posts on
these respective classes on & more equiteble basis? '

Mr. A, A L. Parsons: (g) The number of Muslims is 8, of Anglo-
Indians 1; otherwise the Honourable Member's question correctly repeats
the figures in the Appendix.

(b) Yes.

(¢) The principles which now govern recruitment to both the Gazetted
and non-Gazetted railwey scrvices are, I think, well known to the Hon-
ourable Member, and Government cannot admit that there is anything
inequitable in them.

Loss T0 CLaiMaNTs AGAINST THE Gnreat Inpiany Pevinsvna Rarnway
FOLLOWING 1HE DecisioN 1IN Hiracuaxp v, tAE GREAT
Ixpiax Pexinsvia Rainway.

149, *Mr. N, O. Kelkar: (a) Has the attention of Government been
drawn t» the following remarks of the Fombay High Court, in the case of
Hirachand versus Great Indian Peninsula Railway, reported at page 977 of
30 Bombay Law Reports?

“1¢ appears unnecessary that the plaintiff should give two notices, one to the railway
administration in certain cases and the other to the Secretary of Sta{:n under section 80
of the Civil Procedure Code for securing the same object. But it is s matter for
the Legislature to consider whether, in the case of a suit against a railway belonging
to the Btate, it is necessary to give notice under section 80 of the Civil Procedure
Code when notico of claim is given under sections 77 and 140 of the Indian Railways
Act. We have, however, to give effect to the wide language of section 80 which does
not admit of any exception.” :

(b) Is it a fact that representations were made by a number of people
to the Law Member to the Government of Indis at Simla, on the sub-
ject contained in the remarks above quoted? Will Government state
whether any and what reply was given to the applicants?

(¢) Has the sttention of Governmant been drawn to the contention
that the demand for a second notice is inequitable, and has already caused
wrongful loss to a number of claimants against the Great Indian Peninsula
Railway, and that it is likely to cause further such loss, unless some pre-
ventive or remedial action is taken? '

(¢) Do Government propose to make enquiries and give information to
this House about the number of suits in different law courts, in which «
plea of want of second notice led to dismisssl of suits on technical grounds
relating thereto and the claims involved in them?

Mr. A. A. L. Parsons: (a) Yes.

(b), (¢) and (d). There is no record of any representations on this sub-
ject having been made to the late Honourable the Law Member, but I should
like, with your permission, Sir, to take the opportunity afforded to me by
the Honourable Member's question, to explain the attitude of Govern-
ment in this matter, first premising, more particularly with reference to
part (c) of his question, that the objects of notices under section 77 of
the Railway+Act and section 80 of the Civil Procedure Code are different.
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The first is a notice of claim, the object of which is to enable tho railway
administration to investigate the factum and validity of the claim; the
second is n notice of suit; the object of which is to give the Becretary of
Stnte an opportunity to reconsider his legal position and make amends
or settle the suit, if so advised, without litigation- It may, therefore, be
just und necessary in certain cases that both the notices should be given,
und the contention that a notice under section 80 of the Civil Procedure
Code is inequitable in all cases cannot be accepted as sound.

When this matter was brought {o notice by the Honourable Member's
question and by the Bill 1o amend the Tndian Civil Procedure Code, Act V of
1908, of which he has given notice, Government sought the udvice of
their legal authorities whether an amendment of the Civil Procedure Code
was actundly necessary. The advice given to them was as follows:

“The (ireat Indian Peninsuln Railway was tuken over by the State on the 1at July
1925, and all claims which were in existence on that date have been either settled,
or brought into court, or have become barred by limitation, The only claime imme.
diately at issue are, therefore, those which were 2wl judicr on the date of transfer
of the Great ludian Peninsula Railway from the Great Indian Peninsula - Railway
Company to the Recretary of State, With regard to these claims, it is slways open
1o Government, if they so desire, to waive the notive required under section 80 of
the Civil Provedure Code, (ride Indian Law Reports, 40 Calcutta, page 503), and this

appears tu be the simplest way of meeting the ohject of the Bill, of which the
Hononrable Member has given notice,”

In ncecordufee with this advice, instructions have been issued to the
Agent of the Great Indinn Peninsula Railway that, in any cases, i.e., those
which were sub judice on the date of transfer of tho Great Indian Peninsula
Railway from the Greal Indian Peninsula Railway Company to the Secretary
of State, the notice required under section 80 of the Civil Procedure Code
should be waived; and similar instructions have just been issued {o the
Agent of the Burma Railways, which have just been tuken over by Gov-
ernment. When, and if. any further railways are transferred from Com-
pany to State management, similar instructions will be issued.

2. These orders will, 1 think, meet the objeet which the Honouruble
Member has in view, except to the extent that he has proposed that retros-
pective effect should be given fromm the dute on which the Great Indian
Peninsula Ruilway was transferred to Stute management. Government
will be prepared to consider the reimbursement of any expense which may
be proved to have heen ineurred by clnimants in suits which were sub
judice on the date of transfer owing to their having had to give n second
notice to the Seeretary of State under scction 80 of the Civil Procedure
Code: and have isaued instructions to this effect to the Agent of the Great

" Indinn Peningula Railway, to whom applications for the reimbursement
of such expense should he made.

3. In view of the undertaking which T have given, the Honournble
Member muy no longer require the inforination for which he has nsked
in part (d) of hir question; but should he still desire it, T am quite pre-
pared {o obtain it for him.

Mr. Pregident: T desire to bring to the nolice of Honourable Members
that answers Lo questions must take the form of answers. Long stato-
monta in amswer to questions are ordinarily not permissible.

.
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Mr. X. Ahmed: In view of the fact that the Honourable Mr. Parsons.
has given a lengthy unswer, is he asking the Honourable the Questioner
in his reply to withdraw his Bill which he has introduced in this Assem-
bly?

Mr. A. A, L. Parsons: | made no sueh request.

Losses oN BraNcH Lings IN BurMa.

150, *My, N, O. Kelkar: With reference to the answer given on Sep-
tember H5th, 1928, to starred question No. 87, will Government state whem
and what wa: the actual amount of losses, realised from the Burma
QGovernment

Mr. A. A. L. Parsons: The los: of Rs. 8,907,933 for 1926-27 was realis-
ed in 1927.28,

For losses incurred prior to 1926-27, a sum of Rs, 7,90,881 was rm_tliaed'
during that vear.

STATBEMENTS OF ACTUAL EABRNINGS OF NEW BRANCH LiNES.

151, *Mr. N. ©. Kelkar: With reference to the answer given on Sep-
tember bth, 1928, to starred question No. 101, will Governmient lay on
the table copics of such of the statements as the Railway Board miay have
received so tar?

Mr. A. A. L. Parsons: | um sending the Honournble Memboer copies
of the stalements, which huve so far been received.
| -

FuNpING OF FUTURE LIABILITIES ON RAILWAY REVENUES ON ACCOUNT OF
PrROVIDENT FuNp AND GRATUITIES.

152, *Mr. N. 0. Kelkar: Will Government state what steps, if any,
are being taken to fund the future linbilities on railway revenues, on:
aceount of Provident Fund und gratuities ?

The Honourable 8ir George Schuster: 1 think it will be convenient {o-
the Honourable Member if, in answering his question, I explained in some
detail what the present position is. I trust that in doing so T shall not
transgress your reminders so far as railway provident funds ure concerned,
the deposits received from the employés are credited in the Government
aceounts under the head ‘unfunded debt’, which term ix applied to cer-
tain interest-bearing obligntions relating to funds deposited with (Govern-
ment for various purposes. vide page 570 of the Finanee and Revenue
Accounts of the Government of India for the yvear 1926-27. The deposits
of the e¢mployés are supplemented by contributions from railway revenues,
but these, too, are credited to the aceounts of the individual employés
every half-year, and these amounts also are thus included under the head
‘unfunded debt’. When this stuge hns been reached, railway revenues
have no further liability to meet, and so far os those revenues are con-
cerned no question of funding arises. The Honourable Member is pro-
bablv aware that. so far as general revenues are concerned, the halances
of all provident funds are merged in the general balances of the Govern-
ment of Indin and are used by them for their genernl Ways and Means
purpoacs.  The total sum is included in the debl statistics given in {he
budget spcech every vear. vide paragraph 16 of the btudget speech for
1928-20 and is also taken into account in the Government of India's debt
redemplicn scheme.
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2. The annual disbursements on account of gratuities chargeable to
‘railway rTevenues are at present in the neighbourhood of 70 lakhs.
~Gratuities are not, strictly speaking, liabilities as they are not claimable
as 8 matter of right, and it does not appear that there is any practical
necossity to introduce a system of oharging to.revemue, not the mctual
-«ddisbursements, but the amount chargeable on the basis of actuarial cal-
-culations. ' '
Caarce vor UsE oF MaIN Liwe RoLLING STO0K 0N NRw EXTENSIONS.
153. *Mr. N. 0. Kelkar: With reference to the statement made by
‘Mr. A. A. L. Parsons at page 2018 of the Legislative Assembly Debates
of March 28, 1927, that it has been found in practice that 5 per cent.
of the gross earnings is approximately a reasomable annual figure as a
charge on account of the use of main line rolling stock on new exten-
sions to commercial lines, will Government state what inquiries have
“been made, or tests appiied, to ascertain the general reasonableness of
the pnrticular percentage charge?
Mr. A. A L. Parsons: I would refer the Honourable Member to the
reply given on the 5th Beptember, 1928 to question No. 108 put on his
~behalf by Mr. Belvi.

RECOMMENDATIONS ON RATLWAY AocouNnTs MADE BY SIR A. L. DIOKINSON.

154, *Mr. N. C. Kelkar: Will Government lay on the table a state-
ment showing the progress of the consideration of the recommendations
raade by Sir A, L. Dickineon in his report on Railway Accounts?

Mr. A, A. L. Parsons: I lay a statement on the table.

. Statement showing the projress made in the consideration of the recommendations in the Report
by Sir A. Lowes Dickinson, M. A., E.C.A., on the System of Accounting, Audit and Statis-
tsce of the Railways ownsd and mansged by the Government of India.

‘Item No. of recommendations
in the summary "of recom-

ions at pages V to Progress made up to the 15th January, 1929.
VIII of Part I of pSir Arthur P
Dickinson’s Report.
1,2,8 and 4 . . - These recommendations have been oconsidered and

dealt with in connection with the acheme for the
Separation of Accounts frpm Audit on Indian Rail-
ways.

5 . . . . The E;lciency of a railway administration is ju
by the considerations referred to by S8ir Arthur
Dickinson among other tests.

6 to 19, 27 to 32, 35 to 37 «  Under consideration.

Preliminary investigation has been made of almoat
all these recommendations and as soon as the
Government of India come to a final conclusion in
regard to each of them a Memorandum on the
subject will be placed before the Standing Finance
Committee for Railwaya.

20 to 26 and 38 . . 'These have been fully conaidered and the views of the
Government of India have been };{]Md before the
8tanding Finance Committee for Railways.

33 and 34 . . . A Memorandum on the subject will be placed before

’ the Standing Finance Committee for Railways at
a future meeting.

"3% and 40 . . It has been decided not to accept these recommenda-
tione. . )

. N.B.—By coming to an early decision in regard to the recommendations in iterns

20 to 26 and 33 and 34, more than 75 per cent. of the acoounting work performed on rail-

- ways has been dealt with,
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' NumsER AND CoST 0¥ LOCOMOTIVES SOLD BY ONE RAILWAY TO ANOTHER
IN CERTAIN YRARS,
155. *Mr. N. O. Kelkar: Will Government state, for each of the 4 years,
1924-25 to 1927-28, the number and cost of locomotives sold by one rail-
way to another and the amount of the sale-proceeds credited to revenue?

Mr, A, A. L. Parsons: The information is being obtained from railway
administrations, and will be communicated to the Honourable Member
in due course.

ADJUSTMENT OF CHARGES INCURRED ON STRATEGIC LINES.

156, *Mr., N. 0. Kelkar: With reference to the following statement
in paragraph 2, at page 2, of the Budget Estimate of 1926-27, that “‘A
major portion (about 80} lakhs), of this increaae is due to a different method
of adjustment having been adopted for the distribution of certain charges
commonly incurred with the strategic lines'’, will Government state the
two different methods in question and tc what charges they refer?

Mr. A. A, L. Parsons: The two methods were described in the sentence
following that quoted by the Honourable Member. The charge represents
the share of the strategic lines of the expenditure under Administration
on the North Western Railway system as a whole.

RECOMMENDATIONS OF Tiiii INDIAN RETRENCHMENT COMMITTER.

157. *Mr. N. 0. Kelkar: Will Government lay on the table a state-
ment showing the recommendations ¢f the Indian Retrenchment Com-
mittee of 1922-23, in Part 11 of its report, which have not yet been car-
ried out, and the reasons for not giving effect to them?

Mr. A. A. L. Parsons: I would refer the Honourable Member to the
statement showing the action taken on the recommendations of the Re-
trenchment Committee, which was ecirculated to Honourable Members
in March, 1927.

SurpLy TO MEMBERS OF CoPIES OF UNSTARRED QUESTIONS BEFORE ORAL
QUESTIONS ARE TAKEN UP.

168, *Mr. N. O. Kelkar: With reference to the concluding portion on
page 15 of the Legislative Assembly Debates of 4th September, 1928, will
Governmant state whether they have decided to furnish Members of the
Agsembly with copies of answers to unstarred questions before oral ques-
tions are taken up? ' o

The Honourable Mr, J. Orerar: The Government have considered the
matter and have decided that, when replying to starred questions, no
reforence shall be made to replies to unstarred questions which are not
nlready in possession of Honourable Members. They trust that this will
meel the practical requirements of the case.

InTRODUCTION OF THE DIVISIONAL SYSTEM ON THE EASTERN BINGAL
RarmLway. )

169. *Mr, N, 0. Kelkar: With reference to the statement that ‘‘Steps
aro nleo being tnken to introduce the divisional system on the Eastern
Bengal Railway’’ ocourring at the top of page 6 of the Railway Administra-
tion Report for 1924.25, will Government state what progress has been
made in the matter during the last 4 years?

B
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Mz, A A. L. Parsons: Sinoce 1985 considerable progress has beer made
in the introduction of some of the special features of t.he Divisional System
of orgapisption.

In the Traffic Department, the Transportation and Commereial func-
tiong have Been separated, and id the I..ocomotwe Depaitment, the T
portation (Power) amd Workehop functions. %eadquarters of uﬁm
Locomotive Buperintendent and the Deputy Imcomotlve Superintendent’
(Power), have been brought into the general administrative offices.

The ultimate divisional headquarters have been decided upon amd offi-
cers representing Transportation, Commercial, Locomotive, and to & certain
exterit the Civil Engineering Branches of the railway organisation have been.
located at the proposed divisional headquerters as far as accommodation
permite; and the Traffic Transportation, and Power Transportation Dis
tricts have been made co-terminal,

The Agent has also delegated considerable powers in administrative
and financial matters to heads of departments which will correspond
Jargely with those to be delegated later to Divisional SBuperintendents,

Further progress, leading up to the final completion of the organisa-
tion, is now under consideration. It will necessarily be slow, as accom-
modation has to be provided for officers and staff and for offices, and
special difficulties attaching to the abaorptlon of the Engineering Branch
inte the orgamaatmn hsve strll tobe ovamome

RerorT oF THE COMMITTER FOR, THE. Rmmon, OF, STATISTIOR OF INpIAX

16Q. *Mr, N. O, Kalkar: Wlth referqnce to the answer given to my:
starred_ question No. 90, on September 5, 1828, will Government place
in the Library a copy of the report of the Committee for tie revisiomw of.
statistics of Indian Railways?

Mr. A. A L. Pamons: A copy of the report has-been placed in the
Ilbﬂll'Y

INSTRUOTIONS, BY THE RAILWAY BOARD ¥OR THE COMPILATION BY THB,
- RaiLways oF Mmmn AND Suna'rwu. INFOBMATION.

161. *Mr. N. 0. Kelkar: With reference to paragraph 56 of the lewa.y
Admiujstratior Report for 1025-28, will Government: plage in the ‘Library
an. up-to-datc copy.of the detailed instructions drawn up by the Rail-
way Bpard for compilation of each set of financial and statintical figures.
to ensure agouracy?

Mr, A. A L. Parsons: A copy has been placed in the Library.

WorgING ExPENSES OF BRANCH LiNgs.

162. *Mr. N. O. Kelkar: Will Government lay on the. table, a state-
ment showing, by each abbtract bf revenue and expenditure, the methods
adopted: for arriving at the working expenses of branch lines built under
the ' Govsriment ofg‘lnd' ia, Ruilway Department Resolutian N’o 2181-F. ot
February 19, 19257
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Mr. A. A. L. Puous: I.have had'a copy of the: rules. for the prepara-
tion of railway.projects, .ss revised in 1928, placed in the Library. The
Honowrsble- Member will find the information which' I understand him to
desire on.pages 87 to 42 of this publication,

SrRomG- INSPANCE - WHICE NBORSSITATED QUESTION 1N Crausell or
TerMs OF REFERENCE IN Sir A. L. DiomaNSoN’s REPORT oN
RAILWAY ACCOUNTS.

168. *Mr. N, 0. Kelkar: With reference to clause 11 of the terms of
reference at page 2.of Bir A. L. Dickinson’s Report on Railway Aeeounts,
will Government state the specific instance and the circumstances ocon-
nected with it, which gave rise to the question put?

Mr. A. A, L. Parsons: The question was referred at the instance of the
Auditor General and arose out of the sale' to' the Great' Indizn Penitisula
Railway in 1922 of a bitilding in Bombay bélonging to the Posts and Telé-
graphs Department at & price much higher than' tht’book value:

Coasrar ResEmvariorn By

164; *Kemar Gamganisd Siilia: Will Government be pleased to
state-if: they. have-received amy communication from the India Office regard-
ing.the Coastal Reservation Bill? If so, will the Govériiment be pleaséd
either to lay.the same on-table or state the gist of it?"”

The : Hetiouralle - Sirv. George :Rainny : No - communication. has been- re-
ceived from thé India- Office as regards the Coastal Reservation Bill

APPLICATION oF THE DR myon * Bawrusty Ivorax 'Sussper’’ 10-Bunoe
PRANS OF INDEAN DOMICILE OF A CERTAIN NUMBER OF YEARS.

165, *Kumar Ganganand Sinhat Mave Government under consider-
atiow: the quetion: of: bringing. Béiropeans-of Indien- domicile of a oertain
panber of:years' under' the'definition of ‘‘Beitish Imdien subject’'? If so,
sinoe*when?' . What/ 'was the oseasion: for the ‘croppingtup of 'the question?

The Horourabls' MY. J. Oférar?'T héve hdd some dificulty in' detéermin:
ing-the' meaning" of ‘thik questfon. If theé Honburable Member wishas to
know ‘whether there' is ‘any 'proposal to alter thé definition’ of '‘Hasepea

British subject’’ in the Code of Criminal Procedure, the answar'is:in the
negative.

Recrerrenrr or Brme HeNpus ASSUrERINTENRENTS OF PosT OFFIces.

166. *Kumar Ganganand Sinha: With reference to the answeér given ‘to
Raja Raghunanden Prasad Singh’s statred question No. 1387 (a) om 5th
Beptember, 1028, will Government be pleased to state: '

(1) The number of vacancies occurring in the post of Superintendents
in the Bihar and Origsa Postal Circle since September last?
(2) The dates when such vacancies occurred and were filled ?

{8) How many such vacancies were filled by departmental promo-
tion and how many by the recruitment of probationers?

(4) Whether any such vacancy was filled by a Bihari Hindu pro-
: bationez?.

: ]
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(8) 1f the answer to (4) is in the negative, why?
(6) What arrangement, if any, do Government propose to make
~for the recruitment of Bihari Hindus as Superintendents of
Posts and Telegraphs, to make their representation in the ser-
vice adequate? If no arrangement is going to be made in
this regard, will Government be pleased to state reasons for
the same?

The Honourable Sir Bhupendra Nath Mitra: (1) Two.

(2) The vacancies occurred on 5th Beptember, 1928, and on 10th Oeto-
ber, 1928, and were filled on 12th September, 1928 and 28rd December,
1928, respectively.

(8) By departmental promotion—One.

In the other vacancy a Probationary Superintendent was confirmed as
Buperintendent and the resultant vacancy of Probationary Superintendent
was filled by an outsider.

(4) No.

(5) and (6). Probationary Superintendents were, up to 81st Decem-
ber, 1928, selected from a list of candidates who applied to the Director-
General for appointment as Superintendent of Post Offices. That list did
not contain the name of anv Bihari Hindu. From 1st January, 1929 the
recruitment of Probationary Superintendents of Post Offices in any official
year is confined to candidates who have obtained qualifying marks at the
examination for admission to the Indian Audit and Accounts Seivice held
by the Public Service Commission in the previous year. One-third of the
vacancies are reserved for vedressing communal inequalities, provided that
the requisite number of qualified candidates is forthcoming,

GRIEVANCES OF CLERKS OF THE DINAPUR DIVISIONAL SUPERINTENDENT'S
: OFFIOR. :

187. *Kumar Ganganand Sinha: (¢) Has the attention of the Govern-
ment been drawn to the letter of ‘‘A Sufferer’’, published in the
Searchlight, dated Friday, October 12, 1928, under-the heading ‘‘Griev-
ances of Clerks of the Dinapur Divisional Superintendent’s Office’’?

(b) If so, has any enquiry been macde into their condition? If not, why?
Do Government propose o take any steps to remredy their grievances?
1f so, what?

Mr. A. A. L. Parsons: (a) Yes.

(b) A copy of the Honourable Member's question has been sent to the
Agent, East Indian Railway, in order that he may consider whether any

action is needed.
t168. *
$169.
$170.
+171.
+172.
+178.
$174.

+ For this question and its answer, see at the ond of questions for the day.

* #* * ¥ B o»
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$176.
$176.
$177.
41178.
$170.
$180.
$181.
1182,
$188.
1184,
$185.
$1886.
REPORT ON EAST AFRICAN TERRITORIES INCLUDING TANGANYKA.
187. *Mr. K. 0. Roy: Will the Government of India be pleased fo-

state:

* * % % % E & ® B 2. B8

(a) whether the Hilton Young Report or Reports on East African
Territories, including Tanganyka, has been received in India;

(b) whether they will be pleased to lay a copy of the Report on the
table at the earliest possible moment?

Mr, G. 8. Bajpal: (a) Yes.
(b) Copies of the Report have been placed in the Library of the House.

InsTRUOTIONS TO SIR REGINALD MANT oN INDIAN QUEsTIONS IN EaST
AFRICA.

188. *Mr. K. 0. Roy: Will the Government of India be pleased to state
whether Bir Reginald Mant had either sought or received any instructions
from the Government of India or the India Office on Indian questions in
East Africa, and will they be pleased to lay on the table the papers, if any,
on the pubject?

Mr. G. 8, Bajpal: So far as the Government of India are aware, the

answer to both queries in the first part of the question is in the negative.
They have no papers on the subject to lay on the table of the House.

AoTioN TAKEN oN DiscussioN oF SiR JOHN GILMOUR'S REPORT.

189. *Mr. K. 0. Roy: Will the Government of India be pleased to state
what action, if any, they have taken on the discussion of £ir John Gilmour’s
Report by the Legislative Assembly during its past Autumn Session?

The Honourable Sir Bhupendra Nath Mitra: The Government of India
regret that they are unable, for reasons explained in the discussion referred
to by the Honourable Member, to place the correspondence on the table,
in terms of the Resolution of the Assembly. Due attention has, however,
been paid to the views expressed in the House in the further correspondence
with the Secretary of State which is still continuing.

DroisioN oN THE CABLE AND WIRELESS MERGER SCHEME.

180, *Mr, K. 0, Roy: Will the Government of India be pleased to state
what decision, if any, has been taken by them on the Cable and Wireless
Merger Scheme (Sir John Gilmour's Report), and also place the corres-
pondence on the subject on the table? '

t For this question and its answer, aze at the end of questions for the day.
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The Honourable Sir Bhupendra Nath Mitra: No decision has yet been
taken by the Government of India on this subject. The question .of the

bearing of the scheme on Indian intercsts is under correspondence with the
Secrotary of State for India.

It is regretted that, for reasons explained in the debate on the 5th Sep-
tember last, Government do not sce their way to placing the correspond-
ence on the table.

1191 *

LETTER ON POLITIOAL SUBJEOTS WRITTEN BY H1s EXOELLENOY Str LAURIE
HamMMOND, GOVERNOR OF ASSAM.

192. *Mr Gaya Prasad 8ingh: (¢) Has the attenlion of the Govern-
ment been drawn to a letter, dated Government House, Shillong, 20th
December, 1927, written by His Excellency Sir Lauric Hummond, Governor
of Assam, (who was for many yvears in the Government of Bibar and Orissa),
Lo the Hopourable Mahurajadhirajn  Sir Bameshwar Singh Bahadur of
Durbbanga, (published in the Fonward, dated the 22nd December, 1928, and
n the Searchiight of Patna, dated the 23rd December, 1928) 2

(b) Are Government aware that the letter deals with highly contro-
versinl palitical questions, such as the representation of landlords in the
Councils, and the sorl of evidence to be tendered before the Simon Com-
w:isgion, and also canvasses suppert to the Simon Commission?

(¢) Do the Government Servants' Conduet Rules apply to the Head of
a Province?

(d) Do Governgent propose to take peceasary ateps to prevent the
peourrence of similar indiscretions on the part of Government Offieials?

The Honourable Mr. J. Orerar: (a) to (d). I am not prepared to deal
with questions arising out of a private letter of this character, writton by
the Governor of a Province, and published without authority. I should
meerely add that any suggestion that the Governor of & Provinee should not
donl with cantroversial political guoestions emtirely ignores the nature of hie
functions snd responsibilities.

Mr. Gaya Prasad Singh: What is the reply to part (¢) of my guestion?
Do the Government Servants' Condyct Rules apply to the Head of a
Province ?

The Honourable Mr. J. Orerar: The answer to that question is that two
of the rules at an-_\- rate do purport to apply to Governors of Provinces. But
there is consgiderable room for doubt whether in view of the provisions of the
Government of Tndin Act from which the Government Servants' Conduct
Rules derive their validity, they are in point of fact applicable to the Gov-
cemors of Provinces. That point is under consideration.

REFUSAL OF THE MADRAS GOVERNMENT TO INTRODUCE A BnmL 1o AMEND
THE MapRAS EsTaTES * LAND ACT AS PROMISED.

103. *Mr. V. V, Jogiah: (a) Is it a fact that the Government of India
wanted to include questions relating to the rights of 'lnnﬂlords _and
tenants in the terms of refcrence to the Royal Commission on Agricul-
ture?

+ For this question end its answer, see at the end of questions for the day.
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{b) Is it slso a fact that the Government of Madras objected to their
inclusion, on the ground that they had appointed a committee to go into
the question, and stated that they would undertake to introduce necessary
amendments in the Estates’ Land Act?

(¢) Are Governiment aware that two non-official Bills to amend the
Madras Estates’ Land Act were withdrawn on the assurance given by the
Madras Government in the month of March, 1927, that they would intro-
duce a Bill in September, 1927, but that they have not yet done so? If so,
will the Government be pleased to state why the Madras Government did
not redeem their promise made to the Government of India and the public?

:I(r a. s. Bajpai: (¢) and (b) No.

(c) The Government of India have no information beyond what is con-
tained in the proceedings of the Madras Legislative Council of 29th and
81st March, 1927. The last part of the question can only be answered by
the Government of Madras, who I may observe, made no promise to the
Government of India in thix connection.

EXPENDITURE BY THE GOVERNMENT OF INDIA ON THE S1MON COMMISSION.

194, *Mr, Gaya Prasad Singh: (a) Will Government kindly state
what has been the total approximate cost up to date of the Simon Com-
mission, and how much of it has been spent in India, and how much in
Frigland ?

_: (b) What is the daily allowance given to {he President, and to the
Members of the Simon Commission, and how much to the Indian Mem-
bers of the Joint Committees ?

(¢) What js the estimated smount of total expenditure that is likely
Yo be mcu:re& in connection with the Simon Commission, and the Indian
Commlttces, and will any part of it be shared by His Majesty’s Govern-
ment in England or the Local Governments in India? If so, how much?

e Honourable Mr. J. Orérar: A statement giving the information asked
for is 1sid on the table.

{a) In India In England
(actuals). {actuais).

Ra.
1927-28 .. . 1,57,251-15-4 £3,141-2-8 (or Rs. 41,882),
1028.29 (up to 3]@ Deomhr.
1928) . - 80,355-10-3 ges ineurred. .by the
ndian @tatutory Cornmis.
sion in England have not
yet appeared in the Heme
accounts of the Becretary
of Btate received up to
date for tha current year.

{b) Name of kha Commission or Amouat of daily allowande
Committee. sanctioned for Chairman
_ y and Members,
Tn'dian Btatutory Commission . .. Ras. 15 aday.
TIndian Central Committee .. .e .. Rs, 15 a day.
Provincial Committees .. . .+ Not kaows. This is a pro-
vinoiad charge,
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(o) The actual expenditure incurred on account of the Indian Btatu
Commission during 1927-28 is given in (a) above. The estimated expendi-
ture during 1928-29 and 1929-80 on the Indian Statutory Commission, the
Indian Central Committee and on the Auxiliary Committee on the Growth
of Education is given below :-

Indian Education Indian
Statutory Committee. Oentral

Commission. Committee.

" Ra. Re, Rs,
1028.29 .. .. .. .o 7,580,700 2,15,886 2,80,000
1929-30 .. . .. - 2,987,700 .e 3,32,300

The Government of India have n6 information of the estimated expendi-
ture by Local Governments on the Provineial Committees,

Against the total expenditure on account of the Indian Statutory Com-
mission’s Enquiry, His Majesty's Government have made a contribution
of £20,000,

ARREST AND DEPORTATION OF MR. F. W, JOHNSTONE, A DELEGATE TO THE
TrRADE UNION CONGRESS AT JHARIA.

195. *Mr. Gaya Prasad Singh: (a) Will Government kindly state
under what law Mr. F. W. Johnstone, who recently attended the Trade
Union Congress at Jharia as a delegate of the League against Imperialism,
was arresbed and deported out of India? And for what offence, and on
what evidence?

(b) Is it a fact that Press messages booked from Jharia, containing
speeches of Mr. Johnstone, Mr. Ryan and others, have been withheld, and
why ?

The Honourable Mr. J. Orerar: (a) Under section 8 of Act III of 1864
Mr. Johnstone was ordered to remove himself from British India, and he
was apprehended under section 4 of the same Act on his neglecting to com-
ply with the order, Mr. Johnstone is a Communist and had come to
India to promote the ends of Communism.

(b) The Government of India have no information.

AOTION TAKEN ON SIR A. L. DICKINSON’S REPORT ON THE ACCOUNTINGA ND
AvUDITING OF INDIAN RAILWAYS.

196. *Mr. Gays Prasad 8ingh: Will Government kindly state
if any action has heen taken, and if so, what, on the Dickinson Report on
the system of Accounting and Audit on Indian Railways? Is it proposed
to bring out European accountants and suditors; if so, how many, and
when ?

Mr. A A. L. Parsons: I would refer the Honourable Member to the
statement which I laid on the table in response to Mr. Kelkar's question
No. 154." It is not proposed to bring out European accountents and
auditors. '

Mr, Gaya Prasad 8ingh: Do I understand that it is not proposed to bring
out either European or American accountants and suditors?
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Mr, A. A, L. Parsons: It is not proposed to bring in any accountants and
suditors either from Europe or America, or to recruit from any country.

except India.

DATE OF INAUGURATION OF THE WEEELY ATR Mam. SERVICE BETWEEN
INp1A AND ENGLAND.

197. *Mr. Gaya Prasad Bingh: Will Government kindly state-
by what time the weekly air mail service between India and England is-

likely to come into existence?

The Honourable S8ir Bhupendra Nath Mitra: The Government of India
have no precise information, but they understand that the weekly air mail
service between India and England will commence on or about the 1st

April, 1620.

DATE oF NEXT ELECTION OF THE INDIAN LEGISLA TURE AND PROVINCIAL
LrecisLarrve CoUNOILS.

198. *Mr. Gayas Prasad B8ingh: Will Government kindly state-
when the next General Elections to the Indian Legislature, and the Local:

Legislative Councils, are going to take place?

Mr. L. Graham: Government are not so far in possession of any definite
information in this matter,

TRANSFER OF THE ADMINISTRATION OF ADEN FROM THE INDI1A OFFICE TO
THE COLONIAL OFFIOE.

199. *Mr. Gaya Prasad Bingh: (a) With regard to the transfer of the
administration of Aden, are Government aware that to a question on this
subject in the Legislative Assembly on the 18th January, 1922, the official
roply was that ‘* the Government have no intention of arriving at a decision
without giving the Assembly an opportunity for disecussion '’, which reply
was substantially repeated in answer to a question in this House on the
7th Beptember, 1922?

(b) Are Government aware that, in reply to a similar question in the-
Council of State on the 9th June, 1924, the official spokesman said that
‘“ before a final decision is arrived at, the Indian Legislature will be given
an opportunity to express ite opinion "'?

(c) Will Government kindly explain why a final decision was in fact
arrived at, and the transfer of Aden effected, as announced by His Ex-
cellency the Commander-in-Chief in this House on the 8rd March, 1927,
without giving an opportunity to this House to express its opinion?

(d) Are Government aware that, in the House of Commons on the 28th.
February, 1021, in reply to the question ‘‘ Is Aden no longer to be ad-
ministered by the India Office "', the Prime Minister's reply was: ‘‘ No,
by the Colonial Office ''? .

(¢) Are Government aware that, in the House of Commons on the 14th:
July, 1921, the Right Honourable Mr. Churchill stated that ‘‘ the India.
Office has very kindly handed over Aden to the Colonial Office ''?

() Was the decision arrived at so early as in 1921; and why was this.
information withheld from this House? ? v
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8ir Deays Brey: With your permission, Sir, I shall answer questions
198, 200 and 201 together. And as it is my own underteking—though the
Honourable Member is too courteous to say so—which he regards as having
been broken, he will, I am sure, allow me to answer his questions in mjf
own way in a general form,

His elaborate documentation is scrupulously correct. Where misunder-
standing has arisen, it has chicily arisen from the fact that the word Aden
hae bocn commonly used in two different genses. What the Indian Legisla-
ture hus been concerned with throughout is the Port and Settlement of
Aden, and its civil administration. Aden in this, the true scnse, remains
part of Britich India us herétofore; its judicinry remains subordinate to the
Bombay High Court, its civil administration remains under the control of
the Bombay Government. T repeat myv promise that the transfer of Aden
fromn Tndis will not be effected without this House being taken into prior

consultation. T hasten to add that all idea of such a transfer has long since
been abandoned. '

The other and lesser use of the word connotes that block of tribal terri-
“tory more properly styled the Aden Protectorate or hinterland, with its poli-
tical ramifications. Tt is in respect of this tribal area and the military admi-
nistration of Aden alone, that a transfer has ‘been made from the Indian
Govermnent to the Coloninl Office. The financinl relief to Indian revenues,
on present figures, works out appurently at about seventeen lakhs a year.
The relief from external political responsibilities is imponderable but great.

Pandit Hirday Nath Kunzru: Does the Honourable Member remember
that tn the conrse of a dehate in the other House in 1921 he said that the
administration of Aden was intimately connected with that of the hinterland
and that his promise in that debate applied not merely to Aden itself but
also to the hinterland?

Sir Denys Bray: I am oxcecdingly sorry if that was the impression gain-
ed by cither this House or the other. I an extraordinarily interested to
learn from my Honourable friend the suggestion that India would have been
glad to remain burdened with these political responsibilitics. When I spoke
in the other House, Sir, 1 was—]I was going to say,—I was *‘hooted at’* when
I made the suggestion that India should regard these political responsibili-
ties as serious.

Pandit Hirday Nath Kungru: Does the Honourable Member remember
the undertaking he gave then, whatever the feelings of the other House
might have been in regard to the undertaking of political responsibility in
Aden or elsewhere?

Sir Denys Bray: I am afraid I must ask for notice. I have not been
able to refresh my memory in the short time available. But I would say
quite frankly, and T hope the Honourable Member will take it from me,
fhat when I made an undertaking in this House it never entered my mind
that India would mot regard as other than welcome relief from external
political responsibilities.

Mr. Gaya Prasad Singh: Will the Honourable Member kindly state on
hiit authority he says that the Indian Legislature meant by ‘‘Aden’’ some-
thing diffetent from the semse m which the Prime Minister used that ex-
pression?

Sir Denys Bray: I have not followed thet entirely. But here again,
though I must speak from a memiory which apparedtly thy Honourabls
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friend geems %o think very .defective, I say quite frankly that when the
debate took pleee.in the Council of .Btate, not a single voice was raised on
the side of the retention by India of those external political responsibilities.
On the-combrary, it was ‘put’to'me as I thought quite clearly, espesially by
the Bombay 'representativéds, ‘that what they were concerned ‘with was the
Wden Settlernent itself and the British Indian connection with it

Mg, B. Das: In the eventuality of India getting Dominion Status and in
the interests of the Bombay Presidency, have Government included any
provision in the agreement that the military control of Aden will be transfer-
red to India at the time?

Mr. President: Is that not a hypothetical question?

Mr. Gaya Prasad 8ingh: Has Question No. 201 been answered, Sir?

Bir Benys Brey: I have endeavoured to answer that in a general form.
{ should like to add that the details asked for in'Question No. 201 have not
_yet been prepared; but when they are prepared, I will let the Honourable
Member have a copy. ’ '

Mr. Gaya Prasad Bingh: Will a copy be laid on the table?
®ir Denys By : Yes; a copy will be laid on the table,

XOXs0UNSULTATION OF 'THE GUVERNFNENT oF BoMBAY ON TEE QURSTION
OFTRE TRANSFER OF T ADNINTBFRATION OF ADEN TO TRE (JOLONIAL
LU

1200. *Mr. Gaya Prasad Bingh: (a) Are Government aware ‘that the
Council of State, on the 26th September, 1921, adopted, with the concur-
rence of Government, & Resolution to the effect that ‘‘ the administration
of Aden be continued under the Government of India, #nd not be transferred
fo the Colonial Office *'; and in ocourse of the debate, the official spokesman
stated that ‘* very strong protests have been recorded by the trading com-
munities of Bombay and Aden, and for these reasons, for the present, the
Bombay Government objects to any change in the #tatus quo’'?

(b) Is it not a fact that in the Bombay Legislative Council, on the
10th March, 1927, the Home Member, referring to the announcement made
by His Excellency the Commander-in-Chief in this House on the B8rd
March, 1927, stated thet the asmnouncemeat came es g surprse to the
Government of Bombay, as much as to the general public, and added that
the Government of Bombay indeéd knew nothing further than what had
sppeared in the Press?

(¢) Will Government kindly state why this transfer was effected without
consulting the Government of Bombay ?

(@) Have Government received any protest from the Government of
Bombay? Are the Government of Bombay responsible for the civil ad-
ministration of Aden, or the Government of India?

Bavive 10 Tnprax Revewoes BY 1HE TRANSYER OF THE ADMINISTRATION
of Adex 1o T™HE CoLoN1AL OFrFrce.

t201. *Mr. @ays Prassd Bingh: (a) Will Government kindly state
what was the approximete ammual charge borne by Indisn revenues

t For answer to this question, see answer to question No. 109.
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over (i) the civil administration, and (ii) the political and military ed-
minigtration of Aden, before the transfer, and what it is now?

(b) Are Government aware that His Excellency the Commander-in-
Chief, in this House on the 8rd March, 1927, stated that ‘‘Aden has
always been a most unprofitable economical proposition for us. It has
involved very heavy expenditure year after year, and the revenue from it
is small indeed’’? What is the approximate net annual saving to Indian
revenues as a result of this transfer?

REFUSAL OF PASSPORTS TO INDIANS WISHING TO ENTER THE PHILIPPINE
ISLANDS.

202. *Mr. Gaya Prasad 8ingh: (a) Will Government kindly state
how many Indians wishing to enter the Philippine Islands have been
refused visas, during the last two years, and why? o .

(b) Are Government aware that many Indian merchants, their
asgistants, and clerks, are put to great hardship and loss by refusal of
vieas to them?

8ir Denys Bray: The grant or withholding of visas for the Philippines
rests, of course, with the American Consular authorities, and the number
of visas refused is not available to the Government of India. Presumasbly
any refusals were based on the general restrictions imposed by the Govern-
ment of the Philippine Islands, the effect of which is that only Indians who
heve actually been merchants in India for at least two years are at present
admitted.

LiGHT ABROPLANE CLUBS FOR INDI1ANS IN INDIA.

203. *Mr. Gaya Prasad Singh: (a) Will Government kindly state how
many Indians have been appointed as officials or clerks in the Aero Club
since its institution?

(b) How many light Aeroplane Clubs have been started in this cbunbry.
and where? And what assistance has been given by Government to each
of them?

(c) What facilities for the training of Indians have been provided im
them, and how many Indians, if any, are actually under training? |

The Honourable Sir Bhupendra Nath Mitra: (z) No Indians are em-
ployved as officials or clerks in the Aero Club of India and Burma Limited,
whose staff consists of one secretary, one stenographer und one accounts
clerk. The Club Committee is composed of 27 members, of whom 12 are
Indians

(b) Four light aeroplane clubs have been established at Karachi, Delhi,
Calcutta and Bombay. To assist these clubs, Government have sanctioned
a scheme costing Rs. 8,21,700, spread over two years, which provides for the
supply to each club of two ‘‘D. H. Moth'’ aeroplanes and a spare engine,
an annual maintenance grant of Rs. 20,000, a grant of Rs. 9,000 towards the
provision of a hangar, and a bonus ¢f Rs. 150 per pilot for a limited number
of pilots trained by the clubs. The machines, etc., have already reached
India and have been sent to the clubs concerned, while payment of two
qusrterly instalments of the maintenance grant has been made to each of
the clubs this year.
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(c) By becoming members of the clubs, Indians can on enrolling them-
selves for training, receive instruction in flying. The number of Indians
who have enrolled themselves for training at the Bombay, Karachi, Delhi
and Bengal flying clubs are respectively 80, 83, 88 and 44; while the num-
ber of Indians under training at the Bombay and Delhi Clubs are 7 and 17,
respectively. Flying has not actually commenced at the Bengal and
Karachi Clubs.

8ir Victor Bassoon: If I may correct the Honourable Member, the num-
ber of Indians actually being trained by the Bombay Aero Club is 9 and not
7.

Mr, President: Does the Honourable Member accept the correction?

The Honourable Sir Bhupendra Nath Mitra: Well, Sir, my information,
#8 & matter of fact, was obtained from the clubs themselves. It is quite
possible that two additional Indians have started their training after the
information was communicated to me.

CONSTRUOCTION OF A RATLWAY BETWEREN RISHIEESH AND KABNPRAYAG,

204. *Mr. Gaya Prasad Singh: (a) Will Government kindly state,
with reference to my question No. 25 of the 4th feptomber, 1928, whether
the abstract estimate and revised traffic report have been received, regarding
the proposed railway construction from Rishikesh to Karnprayag, and, if
8o, when is a decision likely to be arrived at?

(b) Is it o fact that Colonel Anderson, in his Report, has recommended
the construction of this railway?

Mr. A, A. L. Parsons: (a) and (b). No.

REPRESENTATION FROM THE GURKHA COMMUNITY DOMICILED TN INDIA.

205. *Dr. B, 8. Moonje: (1) Will Government be pleased to state if they
have received a representation from the Gurkha community domiciled in
India, complaining and asking for relief as follows :

(a) That the restrictions imposed and discriminntion ordered to be
made in the matter of granting of emplovment to Gurkhas
in the civil departments of India are uniair and should be
abolished ;

(b) That in view of the fact that there are nearly three million
Gurkhas settled in the ¥ndian Empire, and in view of their
increasing numbers, adequate representation be granted to the
community in both the Provincial and the Central Legislature ;

(c) That to those Gurkha officers and other ranks who might prefer
the grant of lands as jagir in lieu of money, land may be
granted in the same manner as it is granted to men of other
Indian forces;

{(d) That the classification of Gurkhas settled in the Province of
the Punjab as a non-agricultural community, has made the
position of the Gurkhas in the Punjab extremely difficult; and
tha_;ﬁ, in view of the well-known fact that the Gurkhas are
primarily  an  agricultural people, the Government be
pleased to remove the existing disabilities and to grant the
‘Gurkhas the same rights and privileges as are enjoyed by
other Indians in this counmtry; and '



e LEGISIATIVE ASSEMBLY. [20mr Jan. 1029,

()" '.mm adequate arvangements .may be made for the esteblishment
of- sohools. in. various Gurkhe setttements: and cotonies: im
India, and facilities may be afforded for the education: of
Gurltita- chikdren- by granting -liberal: soholarships and. stipends
to deserwing candidetes.

(2) If so, what do Government propose to do in the matter?"
The.Hopeurable Ms. J. Oreran: (1) Yes.

(2) The matter is under consideration. There are no restrictions on' the
employment of Gurkhas of British nationality or continuously domiciled iny
British India,

PAY AWD AITQWANCES OF INCOME-TAX OFFICERS IN THE BoMBAY PRESI-
DENCY.

206. *Dr. B. 8. Moonje: Will Government be pleased to supply
information on the following points:-

(a) If it is & fact that, Income-tax Offiters in the Bombay Presidency
start on Rs. 800 and rise to. Rs. 900, with' increments  of
Rs. 50 cvery two yearst”

(b) How many of the present, incumbents will rise to Ras, 900 if
they retire at the age of 557

(¢) What is the grade fixed for other. Pravincsa?

(d) Why is it that Incomentox; Officers in: Madras and the Puwmjab
get bettor increments and every year?

(e) If: it is & fact that the pay -of Incomertax- Officers: all over Imdia
hgs been fixed on the same basis as Deputy Collectors? If so,
why do not the Income-tax officers in thé Bbmbay i
dency get thé same increment as Deputy Colléetors: in -ther
Bombay Presidency?

(f) Does a mofyssil Deputy Collactor in Sind get a permanent travel-
ling allowance of Rs. 150?

(9) How much travelling allowance do mofussil Income-tax Officers
in the Bombay Presidency get?

(h).1f Ingomertax -Offipers.in,.¢he. Bombay Presidemcy, in mofussil
tewns, who hawe outsdoor work to .do for several months
together, get eonveyance allowance, and if noet, how are their
conveyance expenses defraved?

(i) 1£,it is a fact that instructions have been irsued:to the Com-
missiaper of Income-tax of the. Bombay Presidency to re-
cruit Muhammadans as Income-tax Officers .and. to continue to
keop them on in service even if they fail in their depart-
mental examination; and if not, will the. Gavernment be
pleased to state why such officers have been kept in service
in Sin1?

The Honourable Sir George Schrster: (a) Yes.
(b) Ten.
(¢) A statement is laid on the table.
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(d): snd. (¢). The pay of Inpome-tex: Officers hes been fixed primarily,
but: not. selely, with. referenica to that of the Provincial Civil Service in the
sume province. The rates of pay, therefore, differ in different provinges.
The Income-tax Officers. in the. Bombay Presidency have recemtly submitted
:h.- rr;ﬁmoual regarding, their pay and, the questign is af present under coosi-

ration.

(). Yes.

(9) Income-tax Officers draw travelling allowance in accordance with
the Supplementary Rules framed by the Government of India under the
T'undamental Ryles and the amount depends on the nature and extent of
the touring done by them.

(h) Conveyance allowanges are ordinarily granted only to Government
servants who are required. to move about. within large cities. They have
been granted in the Bombay Presidency to the Income-tax Officers working
in five such cities (apart from Bombay).

(i) No specia] instryctions in this senge have been issued:. Since 1935
(inclusive) eighteen officers in the Bombay Presidency, whose work was
satisfactory, have been exempted by the Central Board of Ravenue from.

the necessity of passing the departmental examination, Of these only three
were Muhammadans. '

—————

Secales of pay of Income-tax Officers in the varioys Praol'neef.

Pravinoce. Ingome-tax Qfficers.

Bombay . . . | 's00—50/2-—008.
Bepgal . . - - . . .| 56p-rS0j2—90p..
United Provinces . . . . | 350—30—800—25—900.
Punjsb . . . . . | 300—40—s50.

Byma . . . . . .| 350—25-750—50—060.
Biharand Ovissa . . . . | 400--50/2—900,

Central Provinces . . . . | 360-—25—550—580-—39.—700—40—000.

NuMzzzrs or Rmzs, Guxs, P1sToLS, BTO., IMPORTED INTO INDIA DURING
THE LAST FIVE Yyazs,

207. *Dr. B. 8. Moonfe: (a) Will tha Government be pleased to state
the number of rifles and guns, pistols and revolvers (large and small), of
different patterus, fosr the purpose of the Military Department and of
sports, and the amount of their ammunition that have been imported into
Iddia yearly for the last five years? ' ' S



172 LEGISLATIVE ASSEMBLY, [20TE JAN. 1829.

(b) How many of these rifles and guns, pistols and revolvers and how
much of their ammunition wevre for the Military Department and how much
for lportaz

(¢) What are the names of the countries from which these imports
came, with the numbers of these fire-arms and the amounts of their ammu.
nition which were imported from each of these countries?

(d) What is the total value of these yearly imports for the last five
Jyears?

(&) What is the total value of these yearly imports from each country
importing these materials into India for the last five years?

(f) How many of these yearly imports of these fire-arms, with their
ammunition, are from Government factories and how many from private
manufacturing firms, with the total yearly value for the last five years?

(9) How many Governmeut factories and private manufacturing firms
are there in India und what are the total values of their yearly outputs
for the last five years, and how many of these firms are owned and managed
by Indians and what ere the total values of their yearly outputs for the
last five years?

(h) Are such fire-srms manufactured in what is called the Trans-
Frontier tribal country under British influence, and if so, what are their
yearly outputs for the last five years?

(i) Are thoy imported into Indis, and if so, what are the yearly imports
for the last five years?

The Honourable Sir George Rﬂny The Govemment. have no informa-
tion beyond what is contained in the Annual Statement of the Bea-borne
Trade of British India and tlte Statistical Abstract for British India. Copies
of these publications are in the Library.

INADBQUAOY OF TRAINING GIVEN IN ENGINEERING COLLEGES IN INDIA.

208, *Dr. B. 8. Moonje. (¢) With rcference to the evidence given by
-the Honourabkle Mr. McWatters before the Simon Commission, will the
-@Government be plenced to state if it iy a fact that 40 per cent. of the
‘posts of Engineers in tle Irrigation Departments are filled by recruitment
from England by the Secretary of State?

(b) If so, ia it due to the paucity of competent Indian enginecrs avail-
able in India?

(c) Will Government be pleased to rtate what special need there was
for them to undergo special expenses in appointing their engineers in
England, to go round thé universilies there to find out the cause of the
paucity of British recruits, and as a result of their enquiry to give special-
facilities to British oandidates by exerhpting them from having to pass
-one year of probat:on with a firm of Consulting Engineers, for which the
recruited eandidates hac to pay from their own pockets?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes.
(b) No.
(c¢) Certain engineer officers were deputed by the Becretary of State to

vigit universities in England in order to find out the cause of the paucity of
“British recruits required for the 40 per cent. of the recruitment made
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f
annually to the Indian Service of Engineers from Englewpdd, . This percent-
age was fixed with reference to a recommendation of the Lee Commission
in order to provide the European element which is required for the Bervice.
Thé special facilities proposed for such recruits referred to by the Honour-
able Member have not yet been given, t.he mattar bemg atll,l under the
consideration of the Government of India. -

Dr. B. 8, Moonje: Is it that we should stick to that 40 per gent., aven
though we do not get sufficiently trained engineers in Engf nd-—must we
still stick to the 40 per cent. and import people whose training has not been
completed ¥

The Honourable Sir Bhuperdra Nath Mitra: The 40 per cent, was fixed
with reference to a policy whith was decided on after considering the
recommendations made by the Lee Commission.

Dr. B. 8. Moonje: I quite understand that, but: my point is—even
though we do not get sufficient educated engineers there, must we still
import 40 per cent. of these engineers from England and complete their
education in India.

The Honourable Sir Bhupendra Nath Mitra: As I have said, the present
policy is to obtain 40 per cent. of recruits from England, and that policy
was arrived at with reference to certain considerations which my Honour-
able friend will find stated in the Lee Commission’s Report. We have not
vet reached the stage that we are not actually getting qualified recruits.

Dr. B. 8. Moonje: My point ig, these repruits have béen taken on there
and they have been found to be not sufficiently educated and they are
brought out here to. complete their education. Is it a fact that we should
atill have these insufficiently educated men?

The Honourable Sir Bhupendra Nath Mitra: The statement on whmh
the Honourable Member bases his question is not correct.

Dr. B. 8, Moonje: Does the Honourable Member know that Mr
McWatters himself has said that these recruits are taken on, and instead
of completing their education in England, they are sent out to complete
their education in India?

The Honourable 8ir Bhupendra Nath Mitra: There is no question of com-
pleting their education in Indin. What was referred to was the practical
training which all recruits are required to have hefore thev are perma-
nently appointed to the service.

Dr. B. 8. Moonje: As T understood Mr. McWatters' evidence, the recruits
in England have to complete their education in some of the firms there in
England. That qualification is exempted and they are brought in without
having completed their education, Is that a fact?

The Honourable 8ir Bhupendra Nath Mitra: None of the recruits so
far have heen brought out who have not completed their education,

Dr. B, S. Moonje: Then how is it that Mr. McWatters has eaid that
these recruits have to come and complete their training in India?

The Honourable Sir Bhupendra Nath Mitra: T do not accept the Honour-
nble Member's statement. T have already snid that the gpecial facilities
proposed for sneh reeruite referred to by the Honourable Member have not
vet been given, The matter it still under the consideration of the Govern-
ment of India, - & . .

0
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Mr. M. 8. Aney: Does the Honourable Member challenge the proposi-
tion that Mt. McWatters has stated in his evidence that candidates with

incomplete education are brought into India for the purpose of completing
their  education ?

‘The Honourable Sir Bhupendra Nath Mitra: So far as my information
goes, I do not think the Honourable Member’s statement is quite correct.

Dr. B, 8. Moonje: Is it or is it not a fact that ordinarily when there.
is no paucity of British recruits only those boys are recruited who have
passed one year of probation with firms of consulting engineers in England?

The Honourable Sir Bhupendra Nath Mitra: That is the precise point.
There is no question of completing their education. The question is whe-
ther the practical training should be given in India or given in England,
and that matter, as I have said in my answer, is a matter which is under
the consideration 6f the Government of India.

~ Dr. B. 8, Moonje: If the practical training to be received in England
and in India is the same, then where is the need of preferring British
recruits to Indians, if the book education to be received is the same bath
in England and in Inida? ' .

The Honourable Sir Bhupendra Nath Mitra: That depends on the wider
question of policy. The education may be the same, but on account of
the wider question of policy which my Honourable friend will be able to
discover for himself in the Lee Commission’s Report a certain number of
FKuropean recruits have to be taken into the service.

Dr. B. 8. Moanje: 8o does it mean that even though we may not get
sufficiently trained British youths, still that policy should be stuck to?

The Honourable Sir Bhupendra Nath Mitra: That inference, as I have
anid, is incorrect. '

Pandit Hirday Nath Kungru: Is the Honourable Member aware that no
reason is given in the Lee Commission’s Report for recruiting these men to
the extent of 40 per cent.?

The Honourable Sir Bhupendra Nath Mitra: The Honourable Member

is fully aware of the reasons which made that Committee make their recom-
mendations in gencral.

Pandit Hirday Nath Kunzra: Is the Honourable Member aware that the

Commission have not given us any reasons for their recommendation in the
body of their Report?

The Honourable Sir Bhupendra Nath Mitra: I know that the reasons
which the Lee Commission gave for the recruitment of a certain percentage
of Europeans for certain Services are given in their Report.

Pandit Madan Mohan Malaviya: Will the Honourable Member say
whether the Government of India will consider the question of revising

that policy and throwing these services open to engineers by competition
in India?

The Honourable Sir Bhupendra Nath Mitra: If my Honoursble friend
is referring to a reconsideration of the percentage of European recruits, that,
I should think, must await the deliberations of the Statutory Commission

which is now examining various problems connected with the constitution
of India.
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Dr. B. 8. Moonje: Will the Honourable Member say if, for the time-
being, while there may be a paucity of well trained British recruits, the
policy will be changed, and instead of having British recruits of.deficient
training Indian recruits better qualified and better trained will be preferred.
. The Honourable 8ir Bhupendra Nath Mitra: I think I have told my

Honourable friend several times that so far there has been no paucity of-
British recruits. The question under consideration was the question of
giving those Finglish recruits practical training in India and not in England.
If there is an absolute paucity of British recruits, undoubtedly the whole
position will have to be reconsidered by the Government of India.

Dr. B. 8. Moonje: If there is no paucity, why were those engineers
appointed to go round to these universities and make investigations? I
really cannot understand.

The Honourable Sir Bhupendra Nath Mitra: Those engineers were sent
round to stimulate recruitment.

Dr. B. 8. Moonje: Then the recruitment was slack; British boys were
not coming forward? Were they paid for their services?

The Hoaourable Sir Bhupendra Nath Mitra: Who were paid for their
services ? o ' ;

Dr. B. 8. Moonje: Those engineers who went round, were they paid, or
did they do honourable work? (Laughter.) 'I mean honorary work?

The Honourable Sir Bhupendra Nath Mitra: If the officers were officers
of the Government of India, they must have been paid for their services
during the period of their deputation. ‘

Dr. B. 8. Moonje: If there was no paucity, why were they paid and why
were their services required ?

The Honourable Sir Bhupendra Nath Mitra: The two things are not inter.
connected. If we want to get n certain number of recruits, naturally we
want to get the best recruits of that class and it is necessary to employ
certain means to see that we do get the proper number of the best recruits.

PRIOE AND FrRIGE T CHARGES FOR INDIAN MANGANESE ORE.

200. *Mr. M. S. Sesha Ayyangar: (¢) It it a fact that the price of the
best Indian manganese ore fell during the last three years from
28d. to 8d. per unit whils the shipping freight during the period went up?

(b) Are Government aware that the rebate of 15 per cent. allowed by
the railways cannot be taken advantage of by small mine owners who are
unable to export 20,000 tons and more in nine months?

The Honourable 8ir George Rainy (a) The price of first grade manganese
ore fell from 163d. per unit in 1925 to 12d. per umit in - 1927, while the
shipping treights rosec from 18s. to 19s. during the same period. There
was & further slight fall in price in 1928 but the exact figure is not yet
available. '

(b) The rebate is only granted where anyone consignor forwards an
aggregate weight of not less than 20,000 tons of low grade manganiferous ore
containing 44 per cent., or under, of manganese belonging to himself or
to the Company he represents, during the nine months from the 1st of
July in one year to 81st March in the following year. 9

0



176 LEGISLATIVE ASSEMBLY, [29r Jan. 1920.

lmmmnn Rmrx OF TRANSPORT OF MANGANBESE ORE FROM SAMRALLY
10 MORMUGOA HARBOUR.

‘210. ‘ﬂr M. 8. Seshs Ayyangar: () Are Government aware that since
the opening of the new railway station at Samhalli by the Madras and
Southern Muhratta Railway, the Railway Authorities have incressed the
rate of transport of manganese ore from Bambhalli to Mormugon Harbour by
1 enna 2 pies per maund?

'(b) Are Government aware that this incresse in rate works out at

Rs. 9-10-8 per ton, which is more than 50 per cent. of the cost of one {on
f.o.r. Bamhalli?

(¢) If so, do Government propose to direot the reduction -of the
raflway freight on manganese ore from Sambhalli to Mormugoa Harbour by
1 arna 2 pies per maund?

Mr. A, A. L. Parsons: I am making enquiries from the Madras and
Southern Mahratta Railway, and will let the Honourable Member have a
reply us soon as I have obtained the information.

GBANT OF SPECIAL RAT®S FOR MATORES AND - MATOR WOOD BY THE GREAT
INDIAN PENINSULA RATLWAY TO THE SWEDISH TRUST FACTORY AT
AMBERNATH.

211. *Mr. M. 8, Besha Ayyangar: (a) Is it a fact that the Great Indian
Peninsula Railway gives special wates :to the 8wedish Trust Factory (ut
Ambernath near Bombay) for matches and match wood, denying the same
to the Indiun match factories which are on or nesr the Great Indian
Peoninsnla Railway, line?

(5 If 8o, why?

(¢) Do the (reat Indian Penineila’ Railway charge for the match wood
nevessary for the foreign syndicate at Ambernath Factory, at rates charged
for fuel wood, while to other factories they charge timber rates, which are
25 per cent. in excess?

(d) If so, do Governmeni propose to direct uniformity of action? Ts
it a fact that the Bengal Nagpur Railway und Bombay, Baroda and Central
India Railway quote the sawne rates for match wood for all mateh manu-

facturers, without restricting the comcessions to fact.ones lying aetually
on their lines?

Mr. A. A. L. Parsons: ‘I'he infurmation nt present in the possession of
Government shows that special rates for safety matches are quoted both
froon Ambernath and from other stations on the Great Indian Peninsula
Railway, where there are mutch fnctoues, to certain stations on the Great
Indian Peninsula Railway and other Railways; and that similar special rates
are quoted for match wood from certain ststions to Kurla, Ambernath, .
Thana, Ghat Xopar and Titvala etations, where there are, I underutand
mateh factories.  Matchwood in wagon Joads i charged as firewood in local
hooking. over the Great Indian Teninsula Railway when consigned to the
plages T have mentioned. But T am not sure that there i invariable
uniformity.in the special rates for safety matches, and am obtaining further
information on the subject. I will communicnte the result of my inquiries
to the Honourable Member in due course.

i
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MippLe GirLs' S0E0OLS IN THE NORTH-WEST FRONTIER PROVINCE,

212. *Diwan Ohaman Lall: (¢) What i the total number of Middle
Girls” Schools in the North-West Frontier Province, and how many of them
are maintained by the Government, local bodies and denominational insti-
‘utions ?

(b) What aid, if any, is extended to the denominsational institutions by
the Government and local bodies?

(c) What is the aggregate number of girl students in all the above
schools?

(d) Are the girls passing out of the Middle Schools required to undergo
any special course of preparation to qualify them for admission to'a High
School? 1f so, what arrangements exist and where and sinee when? How
long does it take them to acquire the above qualifications?

(e) 1s any provision made by the Government of North-West Frontier
Province for awarding scholarships, stipends, ete., to encourage the girls to
«continue further atudies in High Schools? If 8o, how many are getting
such scholarships?

(f) What allobment does the Government of the North-West Frontier
Province make to various municipslities of the Province for educational
purposes snd in what proportions? Is any amount earmarked for femalc
vducation? What amount do the Municipalities of Pegshawar and Dera
Ismail Khan receive for the above purpose? o o

(y) What is the total number of recognised and unrecognised Primary
girls” schools in the North-West Frontier Province and what is the total
number of girls receiving education in them? '

(k) In how many places in the North-West Fromtier Provinee are tho
purents compelled, for want of a girls’ school, to send their daughters for
education to a school for boys?

() What amount was spent on the education of boys and girls respeet-
ively in the year 1927-28?

Mr. G. 8. Bajpai: () to (f). The information asked for is being collected
12 Noox. and will be supplied to the Honourable Member in due course.

REORUITMENT OF MOSLEMS IN TEHE INCOMB-TAX DEPARTMENT IN SIND.

213, *Mr. Mukhtar Bingh: (a) Will Government be pleased to state
it they have passed orders regerding the recrvitment of Moslems in the
Income-tax Pepartment in Bind and other parte of India?

(b) If so, will Government state what those orders are?

The Homourable Sir George Schuster: () No special orders have been
passed. regarding Moslems, but they come within the scope of the gemeral
instructions. facilitating the appointment of members of mimerity com-
munities.

(b) Does not arise,
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|
ALLEGED PARTIALITY SHOWN TO MUHAMMADANS IN APPOINTMENTS T0 THE

INCOME-TAX DEPARTMENT IN SIND.

214, *Mr. Hukht&r Singh: Will Government be pleased to supply in-
formation on the following points:

(0) How many permanent vacancies in the grade of Income-tax
Inspectors and Examiners have occurred in 8ind during the
last three years?

(b) How many of them have been conferred upon Muhammadans ?

(¢) What is the proportion of taxes which Hindus aind Muhammadans
of Sind pay?

(d) If it is a fact that out of the Muhammadans recruited for the
Income-tex Department one has passed -the first year's
Subordinate Accounts Service Examination?

(e) If qualified Hindus already in the Department have been super-
seded by non-qualified, equally qualified, and less qualified

. Moslems, and, it so, for what reasons? _

“(f) If it is a fuct that Moslems have superseded Hindus, even thoughs
they have equnl and better qualifications, and, if so, for what
reasons ?

(9) If it is'a fuct that Moslems have superseded Hindus, even though
exempted from passing the Examination, while the Hindus
have not been so exempted, and, if so, for what reasons?

The Honourable Sir George Schuster: The information asked for in part
(c) of the question is not available, as the income-tax records are not kept
with reference to different communities. Information on the other parts
is being obtained and will be communicated to the Honourable Member i
due course.

PROCEDURE ADOPTED FOR FIXING FREIGHT RATES ON INDIAN RAILWAYS,

215. *Mr. Mukhtar 8ingh: (a) Will Government be pleased to state
the procedure adopted in fixing the freight rates for different commodities
on the State Railways? - o _

(b) Are the proceedings for fixing the freight rates available to the public,
or.can they be made available to the Members of this House?

(c) Are the fraight rates fixed by the Agents of the different State Raik
ways or by the Railway Board?

(d) Do the proposals for fixing freight rates come for finul sanction be-
fore the Railway Finance Committee? If the answer be in the affirma-
tive, will the Government be pleased to state:if .the proposals gome.in the
first instance, or do they conre only for information? If the answer be imr
the negative, will the Government be pleased to state if they have any
objection to laying their proposals before the Finance Committee?

(e) Is any consideration paid, to the dévelopment or otherwise of Indiam
industries in fixing the freight rates on. the Indian State Reilways? . ;-

Mr, A. A. L. Parsons: (a), (b) and (¢). For the purpose of freight rates:
commodities are placed in ten different classes. Separate maximum and
minimum freight rates for each class have been fixed by the Railway Board,.
and I lay on the table a statement showing the meaximum and minimum
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rutes for each class ab present in force. Between these maximum and
minimum rates railway administrations are at liberty to quote such rates
as they think desirable. But I should add that, in a few exceptional cases,
with the approval of the Railway Board, a commodity_may be placed on
one railway in a different class from that in which it is placed on other
railways.

(d) The proposals for fixing freight rates are not pIa.ced before the
‘-‘;tandmg Finance Committee for Railways. As I have explained, within
the maxima and minima the actual rates charged are left to be ‘deter-
mined by individual railway administrations,

(¢) In fixing rates railway administrations keep in mind what trans-
portation charges the commodity can bear, endeavouring to make the rate
such that traffic will be stimulated. Indian industries are helped as far
as possible nnd, there is a large number of mtes quoted with thls particular
‘object.

Schedule of Mazimum and Minimum (lass Rates for Goods Trafir.

Pies per maund per mile,

Class.

Maximum. Minimum.
1st. . . . " 88 < .. ‘IO
2nd . . . a2 100
3rd . . “68 * 166
4th . . v 82 " c 186
Bth . . . . ki *166
6th . . . *83 *166
Tth . . ‘08 166
8th . . . . 1-04 166
9th . . 1-23 et MB6 %
10th . . . . . . l 87 * 166

Mr, anhtlt Singh: Is the Standmg Finance Committee consulted in
fixing the maximum and mlmmum rates?

Mr. A. A. L. Parsons: No, Sir. As far as I am aware no occasion for
nitering the presént maximum s.nd' mlnlmum rates has arisen in the ‘dourse
of the last ten or fifteen years.

Mr. Mukhtar Singh: If any Member brings up that question before the
Standing Finande Committee, would he be in order in dmcﬁssmg that point?

Mr. A. A. L. Parsons: No, 8ir, not so far as the preuent. functions of
the Standing Finance Committee go. .

Mr. B. Das: May I mqmre if the Batea .Advusnry Camnut.tee is at all
consulted by the different railway administrations regarding. the fixing of
maxims and minima rates?
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_Mr A A, L, Parsons: The railway administrations have nothing to do
with the fiting of maximum and minimum rates, and obviously therefore
do not oonsult the Rates Advisory Committee.

- Mx, B. Da8: Do I understand that it is the Railway Board that fixes
the maxima and minima rates?

Mr. A: A. L. Parsons: Yes, Sir, that is what I explained in my answer
to the main question.

Mr, B. Dag: Do I take it that the Railway Board do not think it desir-
fl.bfe to consult the Rates Advisory Cemmittee, which was, I think, brought
into existence in order to give advice on rates and to fix tariff rates?

Mr. A. A. L. Parsons: As I have explained, no question of altering the
maximum and minimum rates has arisen, certainly within my experience,
and as far as I know, for the past tem or fifteen years, or even longer.
There has therefore been no occasion for considering whether it would
be desirable to consult the Rates Advisory Committee. At the same time
I do not think consultation on u matter of that kind would be within the
functions of the Rates Advisory Committee ns now constituted, but I am
not quite sure on that point.

Mr. M. B. Aney: Will the Honourable Member be pleased to say whe-
ther the Railway Board is prepared to put this question of maxima and
minima rates for consideration before the Central Advisory Council ?

Mr. A. A, L. Parson8: At the moment there is no question for consi-
deration: the lowest rate we charge is .10 pies per maund per mile and
certainly there can be no question of reducing that rate or putting it
before any Committee.

Mr. R. K. Shanmukham Ohetty: In view of the fact that the maximum
and minimum rates were fixed as long us ten or fifteen years ago, as the
Honourable Member has himself said just now, will the railway ndminis-
tration consider the advisability of taking steps now to revise the whole
question of maximum and minimum rates?

Mr. A. A. L. Parsons: No, Sir; I think the maximum and minimum
rates as now fixed are sufficiently elastic not to require any such revision.

Mr. K. Ahmed: In view of the fact that the question has been asked
in this Assembly since 1921 when Mr. Parsons was not here, and the Rates
Advisory Committee, which was formed only three or four years ago, does
not give relief to the peaple of this country in their grievances about
uniformity of rates, do Government, prapose now to oonsider the matter
in order to relieve anxiety and give some assistance to industries in India?

Mr. A. A. L, Parsons: | am not sure that Government propose to take
any of the various courses of action which apparently the Homourable
Member was suggesting.

Mr. X. Ahmed: What is the scope of the inquiry made by the Rates
Committee in cases which are not brought before them in the form of
petition by parties?

Mr. A. A. L. Parsons: The function of the Rates Advisory Committee is
to inguire 'inte specific complaimts brought before them by parties who
think that they have n gtéevance about the railway vates charged on certain
commodities. S :
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Mr. K. Ahmed : Did not the Honourable 8ir Charles Innes, when he was
Member it charge, declare, while forming the Rates Committee under the
Chairmanship of Sir Narasimha Sarma, “that it would bring relief to the
people of this country by bringing about uniformity of rates?

The Honourable Sir Gaorse Rainy: If the Honourable Member will put
.down & question we should do our very best to give him an answer.

Mr. K. Ahmed: Is it not a fact that the Honourable Member’s pre-
.decessor promised relief, but that no satisfaction has as yet been given
to the public in this matter?

The Honourable Bir George Rainy: 1 must ask for notice of that ques-
tion.

Mr, K. Ahmed: Will he kindly revise the undertaking given by Bir
Charles Innes in the snnouncements then made, and having now heard
the difficulties and griovances of the people, will the Honourable Member
-decide the matter?

The Ionounhlo Bir George Rainy: | would be much better acquainted
with the grievances referred io if the Honourable Member were to put
his questions on paper.

Mr. K. Ahmed: These questions have been asked and promises have
been made: will the Honourable Member kindly exercise sufficient active
interest in the matter and give relief to the grievances complained of after
grusping the subject properly.

‘QUESTIONS NOT PUT, OWING TO THE ABSENCE OF .THE QUES-
TIONER, WITH ANSWERS TO THE SAME.

SALT FACTORIES, QUANTITY AND PRICE 0F SALT MANUFACTURED 1IN INDIA.

125. *Mr. 0. Duraiswamy Aiyangar: (o) Will the Government be pleased
‘to state how many salt factories are at present working along the coast line
in India for the manufactare of salt?

(b) Will Government be pleased to state the total quuntities of salt
manufactured in India according to the varieties of rock salt, lake salt and
-86a salt?

() Will Government be pleased to state the differences in chemical
analysis and compare them with that of the imported salt?

(d) Is it true that the Madras salt and other sea salt produced in India
can, at a very low cost, be converted into pure white galt, nncl if so, will the
-Government be plotsed to state if they have taken steps, or will take steps
tc have them so converted for meeting refined demands?

() Will Govérnment be pleased to state the price per maund at
which retail sales are made in village areas? '

(f) Will Government be pleased to state what percemiage it bears to
the cost price per maund of salt ab the factories and other places of pro-
-duction ?

(9) Will Government be pleased to state wh:ch other ooas_tsl cotn-
tries in the world levy any duty on salt, and the rate of such duty?

(k) Will Government be pleased to state which salt’ Hlp Govemment
fpurchasee—Indian salt or imported salt?
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(i) Will Government be pleased to lay on the table their proeeedings,

declining to refer the question of salt tax to the Tariff Board, and the report
on which their resolution is based ?

The Honourable Sir George Schuster: (a) There are 88 such factaries,.
greatly varying in - size. ' ' ' S

(b) The quantities of salt produced in British India in 1927-28 may
be classified as follows:

Rock salt : 41,8,503 meunds,
Brine-pit and lake salt ‘e 82,39,776 -, -
Sea salt

2,36,11,329 ,,

(c) As the chemical composition of salt varies from place to place
and, even in the same place, varies from season to season, a complete:
answer to this' question is impossible. I am, however, arranging to send
the Honourable Member a copy of the Administration Report_ of. the Salt
Department, Madras Presidency, for' 1926-27, ‘and would draw his atten-
tion -to the analyses printed on pages 62 and 63. The Government of
India are not in possession of analyses of imported salt, but have arranged
to have typical samples of imported salt and of the various'kinds of Indian

salt analysed. and the results will be communicated to the Honourable:
Meinber in due course.

(d) The answer to the first part of the question is in the negative.
The second part does not, therefore, arise; but I may point out that
Letween 80 and ‘90 per cent. of the sea salt produced in India is made by
private manufacturers, ahd the question of improving the quality of the
salt is one that lies between the manufacturers and their customers. The
Government -will put no difficulties in the way of any manufacturer who
desires to make pure white salt. 3 : o

(é) The attention of the Honourable Member is drawn to the state-
ments published each month in certain of the provincial gazettes and im
the Indian Trade Journal.

() The percentage must differ in every village in the country; but the:
Honourable Member may find it usefu] to make his own ocomparison
between the wholesale prices shown against the producing districts and
the retail prices shown against all districts in the returns that I mentioned
in my reply to part () of the question. ' i

(9) According to the infdrmation possessed by the Department:

(i) The Governments of the following countries maintsin salt mono-
polies: - 2 :
Columbis,
Czechoslovakia,
Greece, '
Ttaly,
Japan,
Roumania, -
Spain.
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(ii) The (overnments of the following countries levy taxes on salt:
Braazil,
Bulgaria,
“Fronce,
Netherlands,

Venemela,

I must leave it to the Honourable Member to say which of these countries
arc covered by his term ‘‘cosstal countries”. The Government of India
have no up-to-date information ss to the rates of tax levied by the Gov-
ernments mentioned in the second list. —

(k). The principal . consuming department of the Government is the
Army. This obtains its supplies of table salt (about 340 tons a year) from
the Northern India and Bombay sources, snd of salt for animals from
Khewra. The Government of India have no reason to suppose that other
consuming departments such as hospitals, jails, etc., obtain their salt
from any other source than the prevailing source of supply in the markets
of the areas in which they are situated. The amounts, so far as direct
administration of the Government of India is concerned, would, in any
case, be of very minor importance.

(i) The Resolution in which the Government unnounced their decision
not to make a reference to the Tariff Board, and the report of the Central
Board of Revenue that was considered before that decision was reached,
were published in the Gazette of India, dated the 12th of May, 1928.

[ ]
Mnssrs. WHEELER AND CoMPANY’'S Ramway Boox Srtaris.

168. *Diwan Ohaman Lall: (a) Will Government state the date of ex-
piry of the arrangement %ntered into between the Railways and Messrs.
Wheeler and Company ?

(b) Will Government state whether, on expiry of the above mentioned
arrangement, they intend to csll for public tenders?

Mr. A, A. L: Parsons: The original contract of the North Western
Railway with ‘Messrs, Wheeler and Company terminated on the 81st Dec-
ember, 1928. According to its terms, six months’' mnotice had to be given
to the firm of any intention to terminate the contract, and the question
was considered by the North Western Railway Administration‘in May.
They decided that there was no reason to alMer the existing arrangements
and entered into a fresh contract for one year from the 1st of January,
1929. Tt had been the intention of the Railway Board that the matter
should be referred to them before any. decision was reached; but this un-
fortunately was not done. They have now issued instructions to the
North Western Railway Administration to:‘refer the question to them
before any further extension of the contract is agreed to. Enquiries are
being made from the other Statemanaged railways when their existing

- eontracts expire, and the information will be supplied to the Honourable
Member ng soon as it in'received. The Railway Board propose to examine
the question whether public tenders should not be invited on the occasion
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of the expiry of each of the remaining contracts of State-managed rail-
ways.

SETTLEMENT OF OUTSTANDING MONEY DUR TO THE INDIAN (GOVERNMENT
FrROM THE BRITISH WAR OFFICE.

169. *Diwan Ohaman Lall: (a) Will Government state whether they
have arrived at any settlement with the British War Office with regard to
outstandings due to the Indian Government?

(b) Will Government state the smount involved?

(c) Will Government state the exact nature of the difficulties which have
prevented achievement of a settlement so far?

The Honourable 8ir George Schuster: The Honourable Member's atten-
tion is invited to the following replies on this sub]ect already given in this
House:

(1) the reply given by Sir Basil Blackett to a question by Bir
Purshotamdas Thakurdes on 1lst February, 1924, and the
statement of the principal outstanding questions then laid
on the table;

(2) the replies given to the Honourable Member himself by Sir Basil
Blackett on 16th February, 1827;

(3) the reply given on 18th August, 1827, to the question asked by
Mr. Gaya Prasad Singh.

The latest statement on this subject was made by the Financial Secre-
tary in reply to a question asked by the Honourable Dr. Rama Rau ,n
the Council of State on the 11th September, 1928. The question is still
under consideration, and I regret that I am not vet in a position to make
oany further statement. Py

PAYMENTS 70 THE (GOVERNMENT OF INDIA UNDER THE REPARATIONS SCHIME,

170. *Diwan Chaman Lall: Will Government state whether they have
received any amount under the Reparations Scheme, and if not, will Gov-
ernment state why no arrangement was arrived at on a similar basis to thet
acoepted by Great Britain?

The Honourable Sir George Bchuster: The amswer to the first part of
the question is in the affirmative, the total amount received up to date
being £7,17,801-7-8.

AMOUNT SPENY BY THNE GoviRNMENT oF INDIA OoN THE Grzir Wamr.

171, *Diwsa Ohaman Lall: Will Government state the total amount
expended by them durimg and incidental to the Great War?

The Honourable Sir George Schuster: The Honaura.b.la Member is refer .
red to Chaptar IV of the publication entitled ‘‘India's Contribution to t-lm
Great War'' which will be found in the Library of the House.
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PENSIONS PAYABLE TO WAR WiDows IN- CANADA, AUSTRALIA AND INDIA.

172. *Diwan Ohaman Lall: Will Government state the amount of pen-
gion payable to the widow of an Indian soldier killed in the Grest War and
the amount similarly psid by the Canadian Government and the Australian
Government to their nationals?

‘Mr, G. M. Young: Family pensiony are granted to the widows or other
dependents of Indian officers and soldiers whose death is attributable to
military service. The rates of family pension range from Rs. 8 a month
for Sepoys to .Rs. 60 a month for Bubadars. Minor children receive
scparate allowances of from Rs. 2 to Rs. 4 a month each. The heir of «
Subadar killed in action or who dies of wounds received in action is eligible
for a gratuity of Rs. 1,200 and the heir of n Jemadar for Rs. 600.

The Government of India do not possess the information asked for in
the latter part of the question. - Even if they had the information, I doubt
if any useful comparison could be instituted.

SEarRoE OF Errrors oF INDIAN POLITICIANS VISITING GREAT BRITAIN IN
1928.

178. *Diwan Chaman Lal: Will' Government state:

(a) whether the effects of prominent Indian- peliticians visifing Great
Britain last summer were searched under instruetions from
Scotland Yard? :

(b) whether, and if so, what, correspondence passed. between autheri-
tioes in India and authorities in Great Britain in regard to the
search or surveillance of certain Indian politicians visiting.
Great Britain during the summer of 1928?

The Honourable Mr. J. Qrerar: (a) Government have no information.

(b) There was no such correspondence.

SUBSIDY PROMISED BRY THE GOVERNMENT OF INDIA TO NEW NEWSPAPARRS
STARTED IN INDIA.

174. *Diwan Ohaman Lall: Will Government state whether any subsidy
or assistance has been promised to any new journals or newspapers started
in this country during the last six months? :

The Honourable Mr. J. Orerar: The answer is in the negative.

APPROXTMATE MEMBRRSEIP OF THE COMMUNIST . PARTY IN INDIA.

1756. *Diwan Qhaman Lall: Will Government state whether there is in
existence in India a Communist Party and what its approximate membership
is?

The Honourable Mr, J. Orerar: 'here are several organisations in India.
such as the Workers’ and Peasants’ Parties in Bombay and Calcutia, as
well as the recently formed All-Tndia Workers' and Peasants’ Party, which
preach Communist doctrines and avow Communist aims.” Approximate
details of membetship. are not-aveilable, but the adhevents of these parties
are alreadyv mumerous and -are rapidly inoreasing. ' :
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ApDRESSES ON MATTERS OF PoriTioaL CoNTROVERSY BY HigH GOVERN-
MENT OFFICIALS,

_ 176. *Diwan Chaman Lall: Will Government state whether some of its
high officials are in the habit of addressing meetings of European Chamhers
of Commerce at which matters of political controversy are discussed?

The Honourable Sir George Rainy: It is a fact that Government ‘6ffi-
cials sometimes attend, as visitors, meetings of Chambers of Commerce.
both Eurcpean and Indian, and take part in the discussion of commercial
questions which may sometimes be matters of political controversy.

ForMATION OF A WHEAT PooL.

177. *Diwan Chaman Lall: Will Government state whether they have
examined the feasibility of assisting the formation of & Wheat Pool on the
lines of the Canadian Wheat Pool?

Mr. G. 8. Bajpai: No proposal to this effect having been received from
wheat growers in this country, the matter has not been examined so far.

WacEs AND Hours oFr WoRg oF INDUSTRIAL WOREERRS IN INDIA.

178. *Diwan Ohaman Lall: Will Government state whether they propose
to hold an enquiry into the conditions of life and wages and hours of work
and of labour of the industrial workers of India?

The Honourable Sir Bhupendra Nath Mitra: I would refer the Honour-
able Member to the recent snnouncement made by His Excellency the
Governor General in this House.

RATIFICATION oF MINIMUM WaGE CONVENTION.

179. *Diwan Ohaman Lall: Will Government state whether they intend
to ratify the Minimum Wage Convention pessed by ' the International
Labour Conference ?

The Honourable Sir Bhupendra Nath Mitra: Not at present,

REPRESENTATION OF INDIAN LABOUR AT THE INTERNATIONAL I.ABOUR
CONFERENOCE.

180. *Mr. Amar Nath Dutt: (a) Are Government aware that the names
of delegates and advisers recommended by the Jharia Session of the ‘All-
Indin Trade Union Congress for the International Labour Conference were
adopted by the President, without putting the names to the vote, in spite
of protests and cancelling certain names that were adopted by the Execu-
tive Council originally ?

(b) If so, do Government propose to inquire into the regularity of the
proceedings before considering the recommendations sent by the Secretary
as the recommendation of the Labour in India?

(¢) Do Government propose to invite rescommendations from the various
labour unions individually for the proper representation of Indian labour
in the Internstional Labour Conference?
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(d) Are Government prepared to secure the representation of labour by

consulting the Members of the Central Legislature and such other methods
as may be feasible?

The Honourable Sir Bhupendra Nath Mitra: (a) to (d). Government
have no information and do not propose to hold any enquiry into the
matter. All organised representative associations of employers and em-
ployed were asked to submit their recommendations for.the nomination
of the non-Government delegates and advisers to the International Labour
Jonference by the 15th January, 1929, and in making such nominations,
the Gtovernment of India are bound. by the provisions of Article 880 of the
Treaty of Versailles. : -

'RETURN TICKETS AT CONOESSION RATES ON THE GREAT INDIAN PENINSULA
Ramwway, ‘

181. *Mr. A, H. Ghuznavi: () Are Government aware that no

return tickets at concession rates are issued to passengers on the Great
Indien Peninsula Railway?

{b) Do Government propose to direct the Great Indian Peninsula Rail-
way authorities to start issuing such tickets at an early date?

Mr. A. A. L. Parsons: (a) Certain return tickets at reduced fares are
issued on the Great Indian Peninsula Railway. The Honourable Member
will find details at pages 129 to 188 of the Great Indian Peninsula Rail-
way Time Table, Guide and Coaching Tariff No. 224.

(b) It is for the Agent to decide whether the issue of such tickets is
likely to be profitable. A copy of the Honourable Member's question and
of this reply will be sent to him,

PROVISION OF A SUITABLE RETIRING ROOM AT LAH ORE RATLWAY STATION.

182. *Mr, A, H. Ghuznavi: (a) Are Government aware thut retir-

ing rooms at-important railwey stations are very much appreciated by the
travelling publie?

(b) In view of the above fact, do Government propose to previde the
Lahore Railway Station with a suitable retiring room at an early date?

Mr. A. A. L. Parsons: As the Honourable Member is aware from the
reply given to his question No, 25, dated the 4th September, 1928, Agents of
State-managed Railways, including the North Western Railway, have been
asked to consider the question of providing retiring rooms at stations where
it appears probable that the expense will be justified by the use made of
these rooms. Government are not prepared to go further than this, for
it must be for Agents to decide whether, at any particular station, a re-
tiring room can and should be provided.

UNSouITABLE CONDITION OF WAITING ROOM AT LAHORE RATLWAY STATION.

183, *Mr. A. H. Ghusnavi: (z) Has the attention of the Government
been drawn to the most filthy and unsuitable condition of the Railway
waiting room at Lahore, which is & very big and important railway
station ?
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(b) Da Government propose to see that the wamng room in q-ueshon
is’ re‘m!\ng at an early date?

Mr. A. A. L. Parsons: (a) No.

(b) The attention of the Agent of the North Western leway will be
dsawn to the complaint made in the Honourable Member's question, in
order that he may consider whether any alterations are necessary in the
waiting room arrangements at Lahore.

QUANTIFIES OF CoAL CONSUMED BY STATE AND OTHER RAILWAYS IN IXNDI1A.

184, *Mr A, H. Ghumnavi: Will Government be pleased to lay
& statement on the table showing the total quantities of coal consumed
by Btate and other railways, specifying at the same tithe what quantities
are drawn from railway collieries and what quanmtleg are purchssed?

Mr. A. A. L. Parsons: The total quantity of_cual consumed by all rail-
ways in India in 1027.28 amounted to 7,269,427 tons, of whieh 8,184,266
tons were issued from railway collieries. The Honourable Member will
find fuller detsils for 1927-28 and the previous year on pages 124.28, 177-
79 and 187 of the Report bv the Railway Board on Indian Railways for
1927-28. Volume TL.

REDUCTION OF RAILWAY FARES ON THE EASTRRN BENGAL BaAtLwavy.

185. *Mr, A, H., Ghuzaavi: (a) Will Government be pleased to state
if the fares on the Eastern Bengal Railway especially of third class
passengers have been reduced ?

(b) If the fares have not been reduced, will Government be pleased
to state why such a reduction has not been effected though, according to
an gssurance given in this House, railway fares on othm- State railways
have already been reduced ?

{¢) Do Government propose to direct the authoritiea of the Eastern
Bengal Railway to reduce their fares at an early date?

Mr. A. A. L Parsons: (a) The last reduction in passenger fares on the
FEastern Bengal Railway was made in August, 1927, thn fares by mml
train were lowered.

(b) The financial position of the Eastern Bengal Railway did not per-
mit reductions in fares similar to those which were brought into force on
certain other railways this year.

(¢) The question whether passenger traffic on the FEastern Bengal Rail-
way can be stimulated by a reduction of fares is constantly being borne
in mind bhoth by the Agent and by the Railway Board.

ADMINISTRATION OF CO.LFIELDS BY RATLWAY Couumm

186. *Mr. A. H. Ghuspayl: (u) Will Gmremment be . plessod to
make 8 statement ‘with regard to the administration of coalﬁelds by rail-
ways?
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(b) Do Government propose to order the separation of the coal-
fields account from the general account to avoid confusion and to facilitate
matters?

Mr, A A. L. Parsons: (a) All collieries of State-worked railways, other
than those of the East Indian Railway, are controlled and administered
in their working by the Chief Mining Engineer to the Railway Board and
the staff under him. There has been a colliery organisation on the East
Indian Railway for many years, and the East Indian Railway collieries
are, therefore, controlled and administered by the Agent of the East Indian
Railway, to whom the Chief Mining Engineer to the Railway Board acts
af consulting mining engineer. The output of the East Indian Railway
collieries is available for distribution amongst any of the State-worked rail-
ways and is at the disposal of the Chief Mining Engineer for such distribu-
tion, in the srame way as the suppliea available from other State-worked

railways' collieries.

Eb) It is proposed to revise the system of accounts for railway collieries
on the basis of proposals about to be placed before the Standing Finance
Committee for Railways, which have been framed after consideration of
Sir Arthur Dickenson's recommendation.

DuTies oF CLass I Axp Crass IT Crerks IN TEE OFFIOE OF THE CHIEF
AvupiTor, NorTH WESTERN RAILWAY.

191. *Diwan Chaman Lall: (a) Will Government state whether any
decision has been arrived at in regard to questions raised on memorials by
the clerks, Class II, of the Office of the Chief Auditor, North Western

Railway?

(b) Will Government state what special distinction or difference there
is in the work allotted to the clerks of Class I and Class II in the various
gections of the office ?

(c) Is it a fact that, in the following items of work, no distinction is
made in their allotment to both the classes:
1. Audit of station balance sheets?
2. Audit of passenger classifications?
8. Audit of invoices and parcels way bills?
4. Audit of muster rolls and time sheets?
. 5. Upkeep of stores ledgers?

(d) Is it a fact that work of both the classes is so intermingled that
no distinction can be drawn?

The Honourable Sir George Schuster: (a) The memorials are under
consideration.

(b) to (d). Enquiry is being made and a reply will be sent to the Hon- -

ourable Member in due course.
D



THE HINDU CHILD MARRIAGE BILL.

Mr. President: Lai Suhib Harbilas Sarda.

Mr. M. 8. Besha Ayyangar (Moduwra and HRemnad cym TLinnevelly :
Non-Muhammadan Rural): Sir, with your permission I rise to a point of
ovder. I submit in this case the original Bill has been so materially and
vitally changed and the Parliamentary practice has been .

Mr. President: Rai Sahib Harbilas Surda.

Rai Sahib Harbilas Sarda (Ajmer-Merwara: Genersl): Bir, I move that
the Bill to regulate marriages of children amongst the Hindus, as report-
ed by the Belect Committee, be taken into consideration. As this House
hes clearly expressed iteelf . .

Mr M. 8. Sesha w On a pomt of order, I submit, that the
practice in such cases is to withdraw the original Bill.

Mr. President: The Honourable Member might first allow Mr. Sarda

to make his motion and then he can raise his point.

Rai Sahib Harbilas Sarda: Sir, I move that the bill to regulat®
marriages of children amongst the Hindus,” as reported by the Select Com-
mittee, be taken into consideration.

As this House clearly expressed itself in favour of passmg legislution
in the matter of child marriage, (An Homnourable Member: ‘No’). Yes
it did. When the Bill was referred by the House to a Sclect Committee
the prineiple of the Bill, about passing legislation in regard to child
marriages, wis unnmmoualy accepted by this House, and as the Honour-
sble the Home Member speaking on behalf of Government lust vear,
stated that the Bill had the cordial support of Government, I will not
say anything now regarding the policy of legislating on the question.
excapt what a great English writer has said that. where large communities
are concerned, legislation is the only effective means of accomplishing
gocial reform. Honourable Members who have been reading their papers
are well aware that almost all public bodies in India are taking an interest
in soecin]l matters and almost every All-India caste conference, and the
Indian National social conferences that are held every year unanimously
demand the cnactment of this measure.

This Bill has been circulated to the public and opinions have been
received. Before T come to the opinions received by Government as =
result of the circulation of the Bill, T must invite the attention of this
House to the remarkebly unanimous opinion of the party chiefly
concerned in marriage in full support of the Bill. 8ir, marriage
offects the life of & woman more vitally and in & much fuller
manner than that of a man. The reasons are manv and obvious. One
obvious resson is that marriage not only completely deflects her wlple
future course of life, tut removes her completely from the scene of
premurried life. Not so with man. And then it is she who has to bear
the burden of motherhood.  Society and the State should, therefore,
attach much greater weight to her views and her considered' opinion in
the matter of mnrrmge Now, what is the attitude of women towands
this. Bill which is of such paramount importance to them? Hundreds of
ladies’ ‘meetings have been held in the country; district and provincial
ladies’ conferences have taken place, ladies ‘wegocintions nnd sabhds re.

( 180 )
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presenting different communities have met and passed resolutions on this
Bill. Three All-India Ladies’ Conferences in different parts of the country
have met, discussed and passed resolutions in the matter. But do you
find a single instance of such a public meeting of women protesting ugainst
the Bill? With a unanimity which is remarkable, almost astonishing,
women all over the country have demanded that this Bill be passed and
passed without delay. Even the Rajputana Provincial Ladies’ Conference,
composed in a preponderating degree of Marwari women, which met on the
19th November 1928, emphatically demanded the immediate passing of this
Bill. We thus find that half the number of people affected by marriage,
and that half, considering the interests at stake, the mere important, and
as is justly said, the better half, wholeheartedly supports the Bill. But
this is not all. By far the major part of the opinion consulted by Govern-
ment also welcomes and supports this Bill, Counting the printei opinions
circulated by Government, we find that, leaving out of account the report
of a Local Government saying that 89 persons were consulted and the
majority were against the Bill, leaving also out of account the report of
another Local Government that all the officials and non-officials consulted
were in favour of the Bill without giving numbers, and taking into account
the printed opinions which include 10 out of the 80 mentioned above, and
algo all reports where numbers for and agninst are given, and leaving out
Mndras, opinions from which province are separately analysed, we find
that, out of a total of 167 opinions recorded, 128 are in favour of the
Bill. Of the opinions received, only 18 are for lowering the marriageablo
age of girla to twelve, and of these 18, two do not insist on such lowering.
Five ask for thirteen, while three ask for sixteen, and one for eighteen,
while the Madras Legislative Council unanimously demand sixteen for
girls. As for boys, four people want sixteen (two of these being Europeans)
aud one wants fifteen. '

As regards Madras, where it secms that special care has been taken to
collect opinions and from which province alone 87 opinions have come
against 167 from the rest of India, we find it repeatedly stated that, except
the Brahmin community which forms only about three per cent. of the
population of that Presidency, the remaining (87 per cent.) support the
Bill. The women of Madras, as is clear from the womens’ meetings held
all over the Presidency, support it. And even among the Brahmins there
are two parties, one which contains & very large number of Brahmins,
and perhaps the majority, and which is not dominated by the priests,
support the Bill; the other which has vested interests and is, therefore,
very vocal, and which contains some who honestly believe that Brahmins
are enjoined to marry their daughters before they attain pukerty, oppose
it. The fact that the majority even of the Brahmins of Madras is in
favour of the Bill is clear from the report of Mr. Williams who says:

“I have received thn'o?inions of persons of standing in' Berhampur. Of these
22, 13 are Brahmins and nine non-Brahmins, Of the 22, sixteen support the Bill. Of
these sixtéen, 10 are Brahmins, "I‘h’us, of the thirteen Brahmins consulted, ten support

the Bill and only three oppose it.'

The Sub-Collestor of Kumbakonam says:
“At a meeting of the ladies of Ku:pb.akonsm town,""

—which is & seat of Brahming—

“the Bill was unanimously supported.” °
»2
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[Rai S8ahib Harbilas Sarda.)
Mr. Upendra Poi Avergal, District Magistrate, SBouth Arcot, says:

‘I the law i» passed, 1 do not think that there would be serious discontent. The
action of the Native States may serve as & precedent and guide in this case’’

Mre. Gomathi Ammal, speaking for the Womens' Indian Association,
Veerargaupuram, says, that:

‘‘the Child Marriage Bill has not come a minute earlier and cannot be postponed for
s minute later. Child marriages must be prevented.'’ .

Mrs. Lakhshmi Ekambaram for the Ladies’ Association, Tuticorin,
warmly supports the Bill. The Hindu Patit Pavan Mission, Ganjam, snd
the Hindu Dharam Paripalan Sabha, the Madras League of Youth and the
Indian Womens' Association in Madras wholeheartedly support the Bill.
Only one Municipal Council in that Presidency was consulted, that of
Guntur, and it has supported the Bill.

Out of the 87 opinions submitted to the Government of India from
the Madras Presidency, 58 support the Bill, only fourteen are against it,
and the rest are either neutral, or express no definite opinion. Twelve
opinions favour 12 years for girls, one favours 13, four want 16, one 18,
one 20, and the rest approve of 14.

If we take the opinion of the different Local Governments in India,
we find that the Governors of Bombay, Burma, Bihar and Orissa, the United
Provinees, the Punjab, and the Central Provinces, as well as the Chief
Comimissioners of Coorg, of Ajmer-Merwara and of the North-West Frontier
Province support the Bill. The Governor of Bengal iz for dropping it,
while the Governor of Assam and the Chief Commissioners of Delhi
and Baluchistan express no opinion on it. The Governor of the United
Provinces records that he regards ‘‘the objects of this Bill as of the first
importance for the social and physical well being of the country as a whole’’.

Turning to the opinions of the High Courts, we see that the Punjab
High Court strongly support the Bill. The Chief Justice and four Judges
of the Bombay High Court support the Bill, the rcmaining expressing
no opinion. As for the United Provinces, the Chief Justice and six Judges
support the Bill, and two others say that they do not oppose it. The
Chief Justice and four Judges of the Bihar and Orissa High Court support
the Bill, while three (two Europeans and one Indian) oppose it. The
Burma Government say that the Burma High Court “‘apparently accept
the principle of the Bill"”’, but consider that the draft Bill is so weak
that it would prove a dead letter. The Caleutte High Court express no
opinion. The Madras High Court has, since the last session of the
Legislative Assembly, expressed their opinion, and a majority of the Judges
oppose the Bill on the ground that it interferes with the religion of the
people. This is not surprising coming, as it does, from a province where
untouchability flourishes and where the Courts hesitated long, even to
allow all people to use public roads. .

As for Judicial Commissioners, all the four Judicial and additional
Judicial Commissioners of Sind fully support the Bill, as also the Judicial
Commissioner of Ajmer-Merwara. Two of the four Judges of the Oudh
Chief Court support it: one opposes it and one says that the Bill may
be made applicsble to Hindus only. The Judicial Commissioners of the
Central Provinces, Baluchigtan, and the North-West Frontier Province
express no opinion. The above analysis shows that by far the great
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majority, & preponderating majority, even of those consulted by Govern-
ment, support the Bill, as well as the clauses regarding the minimum
murriageable ages laid down in it.

But o complete and crushing answer to those who say that there is
considerable opposition to the Bill in Madras is furnished by the Rebolu-
tion unanimously passed by the Madras Legislative Council, without a
single dissentient voice. The Resolution reads:

*“This Council recommends to the Government that they may be pleused to com-
municate to the Government of India that, in the opinion of this Council, legislation
raising the marriageable age of boys and girls to at least 21 and 16 years respectively
is necessary’’.

8ir, the Mndras Logislative Council contains representatives elected by
all the towns and districts in that Presidency and a number of eminent
Brahmins are members of it. And if there is any body which may be
said truly to represent the public opinion of Madras, it is the Madras*
Legislative Council. This Council not only unanimously supports the
Bill tut goes beyond it. o :

Over and above all this, the proceedinga of the Age of Consent Com-
mittee furnish the most complete and convinecing evidence that the entire
country wants this Bill to be passed at once. Day after day, witness after
witness, appears before the Committee and demands that the first thing
to do is to fix the marriageable age of girls at 14 or 16. No better index
of public opinion in the matter could possibly be found than that fur-
nished by the evidence tendered before the Age of Consent Committee
in every part of this country. That evidence almost unanimously demands
this Bill to Le passed. Several women witnesses have appeared before
this Committee and every one of them asks that the Bill be passed.

Sir, with your permission, I will give you two samples of opinions of
the opponents of the Bill to show to what straits they were reduced to
find arguments to oppose the Bill. One is that of an Indian, the other
that of an Englishman. The Indian is Mr. Deoskar, whose logical mind
may be gauged by his statement .

“The average longevity in India is much below that in European countries, and
therefore the age for marriages and other important events in life should also be
similarly lower, for there would otherwise be the calamity of children being horn late
in life and parents dying with very young children behind them’.

The dicta of the European opponent, who is Mr. Ferrers, Sessions J udge,
Dharwer, are interesting r¢ading. Giving his opinion on the Protection of
Children Bill, he says:

...‘T am wholly oppousd to all legislation of this type. Every Hindu family is a
little independent commonweslth. Self-government is its birthright. This birt right
;z lrl:::' mg tsttalen by b::umhnl tinv%dara.h The intention of such an usurper may be
the highest degree evolent. But there is no usurpation d 4
which is undertaken with a benevolent intention.'" pation 8o dangerous as thet

¥

I' wo:_:nder. if Mr. Ferrers was conscious of - the gignificance and the
full implications of the dicta he was laying down. - '

_ As regards the marriageable age of girls, Sir, I would,. with your per-
mission and with all respeét to my orthodox . friends, say a wi:rd m
regard to a sloke which is always oited in Upper India as an authority
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for child marriage. It is from a book called Sheeghra Bodh which may
be roughly translated as ‘‘Royal Road to Knowledge’’ and which is not
more than two centuries old. The sloka runs as follows:

Ashta varsha bhavet gauri,
nava varsha cha rohini,
dasam varsha bhavet kanya, ete., cte.,

It means that a girl is a Gauri at eight, a Rohini at nine, und becomes a
Kanya at ten. and then menstruation ensues. If after that, she is not
married, her father and mother go to hell. Now, Bir, no Sruti, Smriti or
law books of the Hindus, none of the Darsanas, nor the recognised Sastras
classify or deseribe girls as Gaur, Rohini, etc., aocording to their ages.
It is only the Vam Marag, a sect of the Hindus which worships girls,
that has in its ritual called Tantra, given separate names to girls of one,
two, three, and 80 on, up to 16 years old respectively. The Rudra Yamal
Tantra and the Viakvear Tamtra, which I hold in my hands do so. The
Rudra Yamal Tantra says:

‘“Eka varsha bhavet sandhya
Dwi varsha cha saraswati

Tri varsha cha tridha murti
chatur varsha kalika.'

The Vishvsar says:

‘‘Ashta varshatusa kanya bhavet gauri varanane
Nava varsha rohini sa dash varsha to kanyaka.'

But even this Viskhvsar Tanira demands and enjoins on its votaries that
girls should be kept virgine up to 16 and that every possible precaution
should be taken that girls remain virgins till they attain the age of sixteen.
It says:

‘“‘Tasman shodasha paryantam
Yuvateeti prachakshate
Rakshitavya prayatnena
Pakshatastah."’

Now, these Tantras are not accegted Hindu Sastras, but even the Vishvsar
Tantra, as I have said, wants that the girls should not be married tefore
they attain the age of sixteen.

As for the parents who marry their girls after ten being sent to the
place where the hero of Milton’s great epic reigns, let me quote the
opinion of Mrs. Bhagirathi Amma] of Madras, who says: ;

“While the hell to which the parents go is an imaginary one, what about the

karma or the sending of their girls now to a living hell bﬁ" selling them to old widowers
who cannot get women of their own age because of this pernicious custom of child
marriage’’.
Bir, the women of India do not talk of Sastras; they do not bother them-
selves about the effect of marriage on their prospects in the next world.
They are practical and think of this world, and they want that their
sufferings in this world should pome to an end. ‘

But the futility of it all in practice is elear from the ome potent fact
which could not be denied or ignored. The opponents of the Bill say
that mo legislation is necessary as the marriage age is rising under pressure
‘of public opinion, and that in a few years, there will be no marriage of
girls below 14. What bsoomes, then of the supposed Sastrio injunction
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not to keep girls unmarried after ten? It is a well-known fact that
among the Rajas, Thakurs and Rajputs generally, girls are married after
they are 16 years old. These very pandits and purohits who cite the
sloka, ‘' Ashta varsha bhavet gauri”, fall upon one another to go and conduct
those marriages among the Rajputs. Do these priestly gentlemen go
and tonduct ceremonies to assist in sending the parents of the girls to
where Satan reigns? And where were the supporters of child marriages
when the Maharajas of Kashmir, Bharatpur, Alwar, Baroda, Rajkot,
Mandi, and others prohibited by law child marriages in their territories.

What I wish, however, to submit to this august Assembly is that this
Bill is not merelv a measure of social reform. With great deference to
those who differ from me, I say that I regard child marriage as a crime,
4 orime against helpless boys and girls. And it does not cease to be a
crime beeause it is done in the name of religion, or because the doers of
it are not ill disposed towards the victims. Recently a father and a son
murdered a barber boy, as a religious act to propitiate a goddeds, in
the Madras Presidency. The act was done in the name of religion and
the perpetrators kore no personal enmity to the vietim. All the same,
it was & crime and the Government and the public took it ss a crime
and a prosecution was launched. Now child marriage is a grave crime,
for while it leads to child widowhood, it sometimes leads to the death
of girl vietims at the first child birth. It sends many to slow lingering
deaths, and as a rule, it ruins the young girl mothers physically for life.
Speaking of the effeot of child marriage on girls, Dr. Campbell, Lady
Principal of the Lady Hardinge College, Delhi, giving evidence before the
Age of Consent Committee on the 10th October, 1928, described how girls
were condemned to slow deaths by becoming mothers when quite
immature. She said that:

“‘she had attended more than one thousand Hindu girls for child births at the ages
of from 12 to 16 years. And the evil effects seen in them and in others under observa-
tion or treatment as & result of early child bearing could be hardly exaggerated.
Tuberculosis was very often developed during pregnancy or lactation as the resistance
of the tissues wus lowered by the strain, unnatural at so early an age. This is the
reason why tuberculosis was much more common in girls than in ﬁoys. About 40
per cent. of the children of girl mothers died in the first year and those  who survived
were weaklings.”’

In child marriage then not a crime? Questioned by Mr. Kanhyslal, Dr.
Csmpbell said there was no other way to check early conenmmation but by
fixing the marriageable age of girls nt 186. The object of this Bill, Sir, is
to put a stop to this crime and to that other fearful crime, vie., that of
making virgin child widows, who, acconding to the customs of the country,
cannot ve-marry and are condemned to g life of suffering and misery.

Let us look a little more closely into the demand that if a man
considers it his religious obligation to do a thing, no State has the right to
interfere with him in his performance of it. ml‘fow, this proposition cannot
be aceepted or allowed to paes unchallenged. We cannot admit thit & man
has & right to do a thing because he regards ib his religious duty to do it.
If u man does a thing in the name of religion and if no one else is, in the
slightest degee, adversely affected by that act, he may have some semblance
of & claim to do it, though even then, sometimes he cannot be granted the
liberty to do it. If a man offers himself as a sacrifice to some deity as an
act of religious obligation, will the Government conocede to him the liberty
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to commit suicide and not make that act penal? Much more so, when he
¢Jaims non-interference in doing an act in the namc of religion which inflicts
suffering upon others. What enlightened Statc in the world in the 20th
century will concede to any one the right to do & thing in the naime of
religion when the doing of that thing injures another human being or
inflicts suffering on him or her? If a man regardg it his religious obligation
to sacrifice his child to a deity to attain salvation, will any one in his senses
concede to that man the right to perpetrate that act? Will any man in
the same way; be given the right, in order to save himself from going to
hell, or the fancied fear of going to hell, the right. the liberty, to condemn
any other human being to a life of suffering or, as Mrs. Bhagirthi Ammal
puts it, to a living Well here in this world? 8ir, readers of history know
well what oppression, what tyranny has been practised in the name of
liberty, and readers of history also kmow what inhuman crimes have been
committed in the name of religion. It is time we gave up invoking religion
to cover the heinousness of some of our acts. 8ir, if some of the Honour-
able Members who, when unable to defend acts on their merits, tnke
shelter behind religion, were to read some of the heart-rendering letters,
exposing the lacernted hearts of the writers, which I have received from
unknown young women from different places in India, they would not be
so ready to demand the perpetuation of thiz inhuman custom, and would
not counsent to be parties to ruining so many innocent lives. They would
not support the continuance of this evil practice, the sin of which more
than anything else has, according to my convietion, led this sacred country
of ourg to a depth of degradation and a state of slavery from which we
find it 8o difficult to extricate her. I humbly submit to Honourable Mem-
bers, for Heaven's sake, do not degrade our sacred religion—the noblest
herituge of our race—by making it responsible for the great evils that
exist in our society. A grave responsibility rests on this House in the
matter, People in England and Ameriea are watehing how we deal with
this Bill. Writers like Miss Mayo, and politicians like Mr, Winston
Churchill have declared that India cannot be granted self-government ao
long a8 she tolerates and commits aots of oppression against girls of tender
age. Thoughtful people in England and Amecrica want to know if, after
170 years of English rule, that Government will still tolerate and, by
its attitude, encournge the crime of compelling helpless girls of 11 and 12
to submit to the tortures of motherhood, which makes most of them
wrecks for life and sends many to an early grave. Does any one doubt
for a° moment that if there were women members in this House this Bill
would not have taken three days to pass into law instead of three years. I
hold in my hand a letter received from Mrs. Anusuveben Kale, a lady
Member of the Central Provinces Legislative Council. B8he says that she
moved yesterday in the Central Provinces Legislative Council the following
Resolution which was unanimously passed :

A'This_Council recommends to the Government to convey to the Government of India
its considered opinion that the legal age of marriage for girls should be raised to 14
fourteen) and for boys to 18 (eighteen) and as a step towards this end it supports Rai

hib Harbilas Barda’s Child Marriage Bill as amended by the Select Committee of
the Legislative Assembly."

Both the Legislative Councils of Madras and the Central Provinces, where
they have women members, have passed Besolutions demanding the passing
of this Bill, even going beyond it.
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The world is watching if the Members of this House possess the neces-
eary self-restraint, the capacity and the liberal-mindedness to appreciate
the rights of those who ure at their mercy, who have been suffering oppres-
gion for a long time, whose true welfare is being trampled under foot in
order to enable men to pander to their self-conceit and maintain their false
notions of social decorum and fancied religious obligations. My earnest
request is that we must no longer refuse to remedy tho wrong inflicted on
the helpless, hapless. poteless women of India. If vou refuse to remedy
the wrong inflicted on them, people might well ask, what right have you
to deémand that justice should be done to you by a foreign power ruling over
the country.

Leaving aside for the moment the graver aspcet of this qu_estic:m, and
taking into consideration its character as a piece of eocinl legislation, we
know that progress is unity. No nation can live politieally in the 20th
century and socially in the 10th or 11th. Independent Asiatic nations like
Turkey, in onder to stmengthen and stabilize their position in the hierarchy
of nations in order to keep pace with the advanced pcoples and in order
io be able to hold their own and not go down in the vast and world-wide
struggle for existence, are taking all possible means to reform society to
suit modern conditions, uproot old evil customs, cast off all outworn, anti-
diluvinn notions, and to come abreast of the modem nations of Europe
and Americn. We cannot keep the women of India ignorant and helpless
and slaves and vet ourselves become free. The greatest of the Americans,
Abraham Lincoln, gave utterance to an eternal truth when he said “‘A
nation cannot be half free snd half slave'’. Let us, therefore, no longer
tclernte this crime of infant and child marringe, no longer compel girls who
have not vet entered their teens to become mothers and thus become wrecks
for life.

In all humility, and with all the earnestness I can command, and. with
due respect to the susceptibilities of the Honourable Members of this House,
I appeal to theitu—to those. whom God has granted the privilege of sitting
on the Treusury Benches of this great and ancient country as well as those
who sit on the Opposition or neutral Benches, and have come here to serve
their country,—not to forget the sublime teaching contained in those lines
of 'matchless perfection of the Eunglish Poet, who rays:

“Hear Ye Senates, hear this truth sublime,
He who allows oppression shares-the crime.’

~ Mr. M, 8, Besha Ayyangar: Sir, 1 rise to a point of order. My reason
is this. The original Bill which was introduced has undergone so much of
vital change both in form and substance, that the Parliamentary practice
is to withdraw the present Bill and to reintroduce a new Bill. I rely on
May's Parliamentary Practice, pages 888 and 412, latest Edition. On four
essential points at least, the Seleect Committee has made amendments in
the first report. The original Bill was to apply to Hindus, Jains, Sikhs,
Brahmos, and Arya Samajists. Now it is made to apply to all communi-
ties and classes in British India. Secondly there was a conscience clause,
clause 6, of the original Bill which has been completely eliminated.
Thirdly, it was the intention then to declare all objectionable marriages of.
boys or girls below n certain age to be invalid; but now a provision has
been introduced to make it penal. Fourthly, the Belect Committee has
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not only altered the substance of the Bill, but they have thought it even
hecessary to alter the very title and preamble, and in their first report, in
the penultimate paragraph, they say:

“The Bill , - has been so materislly altered by us that in our opinion it
requires republication’’. '

Then they go on to say:

“We Fmﬁoae that no further step should be taken to pass the Bill
session of the Legislative Assembly, and that between now and the next sessionethe
Bill should be published as widely as possible in English and in all the important
vernaculars. We

naculars. desire to emphasize strongly this need for deliberation and wide
publication.”

[20tE JaN. 1929,

in the present

Mr. President: Which paragraph is that?
Mr. M. 8. Sesha Ayyangar: 1t is in the first report of the Select Com-

mittee,

Mr. President: The Bill was recommitted to Seleat Committee after-
wards,

Mr, M. B. Besha Ayyangar: But we are now taking the two things to-
gether for the first time. '

Mr. President: Are we going back to-the first report?

Mr. M. 8. Besha Ayyangar

! So far as this question is concerned, we
have to go back necessarily. f

Mr. President: Why? The first report of the Select Committec was
before this House.

Mr. M. B. SBesha Ayyangar: Tt was sent back to the Belect Committee
for further consideration.

Mr. President: That was the time when the Honourable Member should
have raised this point.

Mr. M. 8. SBesha Ayyangar: Rule 15 of the Legislative Rules says:

““‘Any member may &t any time submit a point of order.”

I also rely on a passage in May's ‘‘Parliamentary Practice’’, page 412,
Thirteenth edition, where it is stated that a point of order can be raised
at this stage. It is perfectly certain that the Select Committee were
conscious that they were substituting & new Bill altogether. They say:
‘‘Nevertheless, we do recognise that the substitution in Belect Commitiee of what

is formally a new Bill is an unususl step, and we desire that further s in the
Bill should be undertaken deliberately and only after public opinion has

en fully
alicited on its details,”

Where this is established, the practice is, the original Bill is withdrawn
and & new Bill is introduced. It must be made impossible for a Mambgr
to introduce a Bill, get the leave of the House and then make drastic
changes therein and put a new form to the Bill. His duty is to seek per-
mission for the Bill to be withdrawn.

‘Ral Sahib Marbilas Sarda: May T say that this very objection was
brought in the Bimla session when I made a further motion about th.ls
Bill, and it was my friend Mr. Acharya who raised the point and said
that the Bill was completely changed and could not be proceeded with in
this Assembly. The Chair overruled this objection.
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Mr, President: Is that so, Mr. Sesha Ayyangar?
Mr. M. 8. Sesha Ayyangar: I don't know.

Ral Sahib Harbllas Barda: You will find in the proceedings of the Le-
gislative Assembly that this point was raised when Mr. Acharys made his
speech. Moreover, the principle of this Bill has not been changed. The
Government has said that the principle is that there should be legislation
in regard to child marriage.

Mr. M. 8. Sesha Ayyangar: With your pemnission, Sir, I wish to rise
to unother point of order.

Mr, President: Let one point of order be disposed of first.

Mr. M. K. Acharya (South Arcot cum Chingleput: Non-Muhammadan
Rural): I don't remember raising any point of order, but probably in the
course of my speech I said that it was a nmew Bill. I don't think any
point of order was raised and submitted to the ruling of the Chair.

Mr, President: The report of the Select Committee, which is under
-consideration, says in para. 5: '

“We think that the Bill‘has not been so altered as to require re-publication, and
we recommend that it be passed as now amended."

‘That is the recommendation of the Select Committee consisting of leading
Members of this Assembly, and I am in agreement with that recommen-
dation and therefore rule that there is no substance in the point of order
raised.

Mr. M. 8. Besha Ayyangar: Another point of order, Bir. I refer to
section 67 of the Government of India Act, which says:
“It shall not be lewful, without the previous sanction of the Governor General, to

introduce at any meeung of either Chamber of the Indian Legislature any measure
affecting :

(#) the religions or religious rites and usages of any class of British subjects in
India.”

Under section 67 the permission of the Governor General ie to be obtained.
Permission was obtained for the original Bill which applied to Hindus,
Brahmos, etc., but after the Select Committee reported, no fresh sanection
has been obtained though the present Bill is to apply to all classes and
-communities, and I think that under section 87 it would be necessary to
-obtain sanction sgain from the Governor General.

Mr. R. K. Shanmukham Ohetty (Salem and Coimbatore cum North
Arcot: Non-Muhammadan Rural): With reference to the point of order
just raised, I would refer you to section 87 of the Government of India
Act, sub-clause (2) (b), which says:

_ “It shall not be lawful, without the previous sanction of the Governor General, to
u;;,mduce at any meeting of either Chamber of the Indian Legislature any measure
:affecting : .

(b lht:‘.[ rsl.igiuna or religious rites and usages of any class of British subjects in
. n 1a.|l
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The provisions of section 67 (2) (b) will apply at a stage when a Bill is
sought to be introduced in the Indian Legislature. ' '

Mr., President: 1f a Bill is introduced without sanction, is not any
Member entitled to raise objection at any subsequent stage?

'Mr. BR. K. Shanmukham Ohetty: No. The Bill cannot be introduced
without sanction.

Mr. President: But if it is so introdueed by mistake, can not objection
be raised ai a subsequent stage? ' '

Mr. R. K. Shanmukham Ohetty: The section refers to a Bill which
obviously affects the religion of any class, for which sanction is to be
given by the Governor General. If alterstions have been made by the
Select Committee, those alterations cannot be brought under the provision
of section 67 (2) (b). The section refers to the introduction, not to the
subsequent changes that may be made in this House. 1f the point of order
raised is valid, the logical conclusion would be that any amendment made
by this Houee may be Frought within the mischief of the secti.n.

Mr. M. 8. Aney (Berur Reprosentative): I am afraid that the narrow
interpretation that Mr. Chetty has sought to put upon section 67 will not
Lbe borne out. We bear in mind that the changes which ure now intro-
duced affect more religions than those which the original Bill was intended
to affect. The Governor General had the opportunity of looking a% the
question from the point of view of those sects only. From that point of
view the Governor General might have been justified in giving his sanc-
tion to the introduction of this Bill. But now when a new religion has
been introduced into the Bill and when alterations have been made with
a view to widen its scoPe, it is necessary that the Governor General
should have an opportunity of judging the Bill from the consideration
affecting that religion particularly. If that is not done, the objection raised
by my Honourable friend Mr. Sesha Ayyangar must hold good. The inter-
pretation put by my Honourable friend Mr. Shanmukham Chetty upon
the section cannot be nccepted as in fact the very object of the section
which requires a Bill affecting any religion or usage to be submitted be-
fore introduction, for the previous sanction of the Governor General, would
thereby be entirely defeated.

Ral Sahib Harbllas Sarda: Mav I submit, Sir, that Muhammadans.
have been included, but marriage is not a matter of religion with them,
but it is merely a social contract so far as they are concerned. Therefore-
this Bill does not offend the susceptibilities of the Mussalmans.

Mr. M. 8. Anney: It is for the Mussalmans to say so.
Ral Sahib Harbilas Sarda: They say so.

Mr. K. Ahmed: Does my Honourable friend speak for the Mussalmans
also and take shelter?

The Honourable Mr. J. Orerar (Home Member): I would 'subl_niﬁ. M.r'.
President, ‘that the original Bill which was introduced by Rai Sahib-
Harbilas Sarda had received the sanction of the Governor General. The
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House interpreted the genersl intention of that Bill to be to regulate child
marriage and it was 1 think with that intention that the Bill was sub-
mitted for the sanction of the Governor General. I infer—and I think
I may reasonably do so—that it is with that intention that the Governor
General granted sanction. My own view, therefore, would be that no
further sanction is necessary and that the point of order regarding the
absence of sanction of the Governor General is not at this stage tenable-

Mr, President: The Honourable the Leader of the House has interpreted
the intention of the Governor General in according his sanction to Rai
Sahib Harbilas Sarda’s Bill as originally introduced. Aoccording to him
the intention of the Governor General in according that sanction was to
allow Mr. Harbilas Sarda to introduce a Bill regulating child marriages
(An Honourable Member: ‘‘On whown?'’'),—Order, order,—and the Chair
is inclined to agree with that view and is not justified in going behind the
intention so interpreted by one who represents the Government in this
House. I therefore rule that no further sanction is necessary.

The question is:-

“That the Bill to regulate marrieges of children amongst the Hindus, as reported
by the Select Committee, be taken into consideration'’.

Mr. M. K. Acharya: Sir, T have got an amendment in my name.
Mr. President: The Honourable Member should have risen earlier.

Mr, M. K, Acharya: I am sorry, I did not catch the eye of the Chair
<arlier. There is an amendment, tabled in my name which I rise to move.
The amendment is:

“That the consideration of the Bill be postpomed Bill ghe report of the Age of
Consent Committee becomes available to the Members of the House.” §

Bir, T do not propose, und I do not think it is necessary for me at this stage
to enter at any length into controverting the many heated and enthusiastic
statements made by my Honourable friend Mr. Harbilas Sarda. He has
reason to congratulate himself on the abundance of his enthusiasm and his
valour, though perhaps not on the tact which he has employed in-handling
his motion. However it is unnecessary, I belicve at this stage, though
probably it may become necessary later on, to endeavour, at any length,
to controvert any of the arguments used by him. But one remark I do
wish to make, because he attached so much importance to it; and because
1 was myself surprised how it came about that the Madras Legislative
Council, as it appears on paper, was supposed to have passed a Resolution
recommending unanimously, without any dissentient voice as it were, that
marriage legislation should be undertaken and all that . - .

Mr. K. Ahmed: Many were absent from the meeting.

Mr, M. K. Acharya: Well, I met some very responsible Members of
the Madras Legislature; T asked the Honourable Mr. Moir and I also esked
one of the Ministers, and they said that when a number of them were
away from their seats in the Council, busy with something else, .without
adequate notice to anybody, the Resolution was declared to have been
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passed by the Council. It wae all over in a few minutes. Technically,
therefore, as far as the Madras Legislative Council is concerned, my Hon-
ourable friend Mr. Harbilas Berda is perfectly right in drawing his conclu-
sion that the Madras Legislative Council, in spite of the representatives
of orthodoxy and so on and so forth, passed a Resolution, unanimously,
nem con, .recomunending something which is very much in his favour.
Well, Sir, that is one of the anomalies of modern life. The actual truth
is far different from what is put on record. The actual things are quite
different. Well, I suppose, this is partly at least one of the many myths
of modern civilisation. The Resolution referred to was not reallv passed
a8 unanimously as would just appear on paper- However I admit that it
was the duty of those who were reallv opposed to it, to have
been present and to have raised the question' and pressed
it to a division. But I am not concerned with those de-
tails at present. Only when my Honourable friend was saying
what he did say, I could not help smiling and thinking! “Here is a Reso-
lution which was not discussed even for ten minutes in the Council and
yet it is given out that, after full discussion, that Resolution was passed
unanimously! If hereafter, such important Resolutions are going to be
pussed nem con within less than ten minutes, T fear the prospects of
sane Government through Councils in this eountry are not very bright."
However this also is another matter. These reflections are all irrelevant
to my present amendment. The point that I am raising in my amend-
ment is much simpler, it is very much straighter. I am oconstrained to
raise it because I consider it is a matter affecting the prestige of this House,
because this House has agreed to the Govérnment appointing a committee
to make an enquiry into matters of marriage and consummation and s®
on. I believe that this House, after the appointment of the committee
by the Government, sdded in fact some Members of this House to that
committee. '

Mr. 0. 8. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): The House did not agree.

Mr. M. K Acharya: To what?

Mr, 0. 8. Ranga Iyer: To the appointment of o committee.

Mr. M. K. Acharya: I think the House agreed finally to the appoint-
ment of the committee. Not only that, each section of the House was
eager und anxious to put one of its own favourite Members on the com-
mittee. I interpret from that desire that the House did agree to the
appointment of the committee in question. Now that committee is carry-
ing on its work—whether good, bad or indifferent, it is not for me to
say at this stage. It is enough that, there is a committee which is carrv-
ing on its work. T know it is a committee not of enquiry but of propa-
ganda as the Madras Mail well put it.  Yel whatever might be the
real work that that committee has been doing, it is’ sup-
posed to be a committee of enquiry. Perhaps the committee
was asked to enquire only about the age of consent, but we all know that
the committee has been oarrying on its work, rightly or wrongly, on much
wider lines: that it has not been confining its attention to.the amendment
of the Indian Penal Code with regard to the age.of consent section. It
has been practically enquiring into the whole field of marriage, puberty,
consummation and so on. In fact in its questionnaire there are one or
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two questions which bear out what I. am saying; und the evidence
tendered before that committee might be of much use in deciding the
measure before the House at present. One of the questions is:

‘Do you consider that penal lezislation fixing a higher age of consent for marital
cases is likely to be more effective than legislation fixing the minimum age of marriage”.

In fact my own experience as a witness before that committee hus shown
me one thing, that is that the committes has been taking much more evi-
dence on the marriagesble age for girls than upon the age of consumma-
tion. I was examined at great length for over two hours. The questions
put to me were more about the marriageable age of girls than about the
ago of consummation. Now, the question in the questionnaire continues:

“Which of the-two alternatives would be in consonance with public opinion in
your part of the country’.

The next question in the questionnaire is:

“Would you prefer to rely on the strengthening of the penal law to secure the

object in view or on the progress of social reform by means of education and social
propaganda’’. '

Therefore, there is ample evidence before us to show that the enquiry by
| py this Committee is going to bring together evidence of various
" kinds. As I have said, I myself am not going* to attach very
great importance to the report of the Committee; but whatever the value
of that report is going to be in the eyes of individual Members, the fact
is there thut an enquiry is going on and there is going to be & report; and
in that report we shall have the benefit of various kinds of evidence taken
by the Committee, whatever their conclusions may be. Now I say, we
having been a party to such an enquiry being carried on to pass this legis-
lation without having all the materials before us will not be proper pro-
cedure. There will be enough time for us—certainly the Heavens are not
going to fall within the next few weeks, although my Honourable friend
was furiously saying: ‘‘Beware, America is watching, Europe is watch-
ing -

Mr. President: Order, order. This is & motion merely for the post-
ponement of the consideration of the Bill till the report of a certain Com-
mittee is available. Therefore the Honourable Members are not justified in
meaking long speeches on it.

Mr. M. K. Acharya: I have no desire to do so, Sir. Indeed, I offer my
apology. The undu¢ warmth of the Mover of the original motion rather
infected me. That however is over. I hope I shall have another oppor-
tunity, at some other stage, to expose his arguments. What I now want
to press is really a matter of procedure. While the Committee is still
going on with its enquiry and before all the evidence is before us, to go
into any final legislation on a matter which is very controversial and which
has aroused public feeling on all sides in the country, will, I submit. be very
improper. 1 thercfore appeal to the Members that we should take this
Bill into consideration only after we get into our hends the report of the
Age of Consent Committee. I hope we can go into the merits of the case
at that later stage. Tt is a formal motion that T mske now, and I submit
finally that if we take this Bill into consideration now, it will he.rath(e.r
casting s reflection that the report of the Age of Consent Committee is
not really worth having. '
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stponed till the Report of the Age of

Consent Committee beccmes nvailable to the Members of the House'.
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Maulvi Muhammad Yakub (Rohilkund and Xumaon Divisions:
Muhammadan Rural): Sir, I beg to move that the Bill to regulate and
improve the Law Reports be referred to a Select Committee consisting
-of the Honourable the Home Member, Mr.- J, A. Shillidy, Mr. L. Graham,
Mr. M. A. Jinnah, Mr., Muhammad Ismail Khan, Munshi Iswar Saran,
Pandit Thakur Das Bhargava, Mr. Gava Prasad Singh, Mian Mohammad
Shah Nawaz, and the Mover, and that the number of members whose
presence shall be necessary to constitute a meeting of the Committee
shall be four.

L]

Sir, when I moved this Bill for cireulation for eliciting public opinion,
gome opposition was made by Honourable Members of the House who did
not sce really what the aims and the objects of the Bill were; but now
that public opinion has been obtained, Honouratle Members will see that
there is a large section of lauwyers in the country who are fully in accord
with the principles of the Bill and even those members of public bodies
who have opposed the Bill, have expressed their sympathy with the objects
of the Bill. Now, Sir, at the present moment when I ask the House
to allow the Bill to be referred to Belect Committee, I do not want the
House to approve of the provisions of my Bill in foto as they are now.
All T want the House to do is to sccept the prineciple underlying the
Bill, and if there are certain provisions of the Bill which are not accept-
atle to the House, or which are in need of improvement, they can be
improved upon in Select Committee. We know, Sir, that the Child
Marriage Bill, which was introduced by Mr. Harbilas Sarda, was a totally
different Bill to that which has emerged from Select Committee. That
Bill has been altogether changed and a quite different Bill has come out
of the Belect Committee. In the same way, if some Honourable Members
consider that the provisions of my Bill require improvement, well, 1 say
and I repeat it again that a different Bil may come out of the Belcet
Committee. On the other hand, if this Hill is not allowed to go to
Select Committee, I think a very laudable objeet of very great importance
will be lost and it will take a very long time before a non-official measure
of this character can ecome to the stage of being referred to Select: Com-
mittee,

The opinions which have Leen elicited in favour of the Bill are very
important and very clear ones. Certain objections which were raised
ngninst the provisions of the Bill have been admirably met by prominent
gentlemen who have expressed their views in favour of the Bill. Now, for
instance in Paper 1, on page 1 of the Opinions, Mr, J. N. Johnstone,
1.C.8., C.I.LE., Officinting Chief Commissioner of Delhi, savs:

~ “In ny opinion, however, something of the kind proposed in this Bill is desirable
in order that these Law Reports may he vegulated. The chief ohjection seems to be
that the Bill would give (Jovernment a monopoly which would be detrimental to
private enterprise and would also regult in the Reports being received late by the
public. But presumably this objection rests on a misunderstanding of section 2 of the
Rill, which section apparently allows such Law Reports to be published by private
individuals or firmg -provided they are also authorised b{ Government. Presumably
Government would not withhold -this permission in suitable cases. All that the Biil
aims at is that irresponsible persons should be prevented from doing this particular
type of work and the achievemeni of that end ought to prove to the advantage both
of the courts and of the legal pro‘ession.”

(1205) E
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Aguin in a’copy of letter No. 149, dated 8rd April, 1928 from the
norary: Secretary, Bur Association, Delhj, to the District Judge of
Delhi,.they speak of “the evpr-increasing multiplicity of case law becoming
yowjeldy and sqmetimes embuarrassing to the Bench and the Bar alike’,
and although they, do vot support the Bill in its entirety they support
the principles underlying the Bill. Mr. Yorke, I.C.8., Secretary to the
(overnment of the United Provinces, says:

*Opinions in favour of the Bill kave been expressed by the Allahabad Bar Librery,.
by ‘Raza J. and the Government Advoeate for ‘Oudh only."

A prominent Lar association like the Allahabad Bar Library has expressed
its_ opinion in favour of the principle of the Bill. Then Mr. Justice
Lindsay of the Allahabud High Court says:

" “T should be glad to see some check put upon the multiplication of law reports of
which there ‘are far too many.” i e

Then Mr; Justice Boyes of the same High Court says:

“JI am of opinion that practieally all of the mischiefs now charged against the
present: system of law reporting do exist. 1 am of opinion that many of the defects
an the present authorised reparts do exist. I am of opinion that none of the defects
that at present cau fairly be attributed to the authorised reports mre inherent in any
systém permitting only one sevies of authorised repotts for each court. I think that
if ‘there was only one series of aunthorised reports for -each court permitted, there is
no reason whatever why such a series should not be completely satisfactory. I would
be prepared to discuss each and every one of the points that have been made on
either side against the authorised reports and against the unauthorised reports and shall
give my reasons in full for holding that it is undesirable to permit unauthorised reports
and that there is no reason whatever why a single series of authorised reports should
not give complete satiefaction. DBut there is in my view the one insuperable difficulty
that large vested interests have lesn allowed to grow up in numerous series of  un-
nnthuriugd reports and I am unable to see any just procedure hy which these
unauthorised reports could now be abolished.’ '

So he has admitted. .

Mr. L. Graham (Secreturyt Legislative Department): Will the Honour-
able Member kindly read the last paragraph of the opinion?

Maulvi Muhammad Yakub: I leave that for you to read. I do not
want ‘to waste the time of the House by reading undesirable passages:
1 shall only read the selected and mature opinions. Now, 8ir, there is

another copy of a letter, No. 115, from the Government Advocate, Chief
Cowrt, Oudh, Lucknow. He says:

“I am in favour of the Bill, introduced by Maulvi Mubhammad Yakub, into the
Legisiative Assembly to regulate and improve the Law Reports. It will have a
salutary effect in checking the indiscriminate publication of cases of all degrees of
authority or want of authority and will diminish the expense of the Law Reports and
will improve their quality. A good many bad reports are published and the result,
in. my opinion, is increase of litigation and misleading of courts, particularly lower
courts."’ ;

.

'These, Bir, are very veluable opinions which musat not be lost sight of.
He goes on to say:

““The Bill proposes to improve the existing Act bg defining the word ‘‘authorized
veport’” in clause 2 and amending section 3 of the old Act (XVIII of 1875). 1 have
read with interest the opinion of some great lawyers who are opposed to the Bill but
%o my mind this Bill does not attempt at monopoly of Government publication. The
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definition of ‘‘authorized reports’ is wide enough to empower the Court dnd-the Bar
Council to-allow publication of reports other than the Government publications. -If
the number of unauthorized reports is diminished, there is a possibility of the increase
of suhscribers of the authorised reports and in thit cssé the oost of their publication
is likoly to go down and tlierefore there will be a réduction 'in the:sabscription which
will come as a great relief to the beginners in the legal profession.’

This, Sir, was the only objection that was raised against my Bill. As
I snid, even those who are not in favour of the Bill accept the principles
underlying the Bill. Rao Bahedur B, R. Angal, Putlic Prosecutor, East
Berar Division, says: '

“Tt is not denied that the ever-increasing number of unauthorised reports of the
judgments of the various High Ceurts in India adds immensely to the .work of the
ﬁnv and the-Bench as well . . .

Mr. M. 8. Aney (Berar Representative): Is he inv favour of the Bill? -

. Msulvi Mohammad Yakub: No, Sir; but as I said, even t.hose.wt'lo
are not in favour of the Bill are in favour of the prineiples of the Bill
and agree that n measure of this sort is necessary.

Mr. J. L. D'Sylva, Advocate, Bangalore, says: -~

It cannot be denied that non-official reports have been greatly in the increase
during the last quarter of a century and that among them thére has been a scramble
to report every possible case whether it be good, bad or indifferent, with the object
of getting as large sale as possible for their pablication. are col ng with
each other in reporting the largest number' of caséh at a minimum cost. Therefore it
in ohivious that this indiscriminate reporting should he restricted, by laying down. rules
vegulating the classes of cases which may be reported.” o ‘

Then agsin we find the following passage in the letter from the Judicial
Commissioner, North-West Frontier Provinee, fo the Becretary to the
Chief Commissioner :

"I have the hunour to state that the Bill « regulate and improve the Law Reports
has met with a mixed reception in this Province and that the ‘majority of officials and
non-officials are against it. In countries outside India where Judge-made low plays
such an imrorunt. part in the administration of justice, Law Reporting is supervized
and controlled by responsible bodies and is conducted by eminent lawyers who select
their cases with the utmost care and attention. Tn Tndia on the contrary of Iate it
has become a husiness and is carried on in a most unsatisfactory manner.”

Further on he gays:

"It is in the hands of persons who are not suhject to the supervision of any con-
trolling authority, and the result is that volumes of unofficial reports have increased
and are every day increasing to an alarming extent snd they teem with cases which
should not have found their places in any legal publication.. Buch coses serve no
useful purpose; rather they cause much confusion and wuste of time and often lead
to miscarriage of justice.” - '

Cun there bo anything stronger than this? He goes on to say:

. “The real object of law reporting is to .publish cases which explain important
principles of general publications or matters uF first impressions, as also those which
reconcile conflicting views, or in the case of irreconcilable conflict, lay down a particular
rule to be followed in a particular province and these are the cases which serve as
guides for the future. Unfortunately on account of vivalry nand competition in trade,
these principles are very often departed from in Tndia, and all sorts of cases, good,
bad and indifferent, are published simply to incrense the velumes. The tendendy  of
lnﬁ‘_lmnmmatn reporting in_India was mnch deplored and severely criticised by such dn
fminent authority as Sir Frederick Pollock in his first Edition of the lodian Contract
Act. and the defects pointed out by him then have liecome almost a set fenture of the
present day law reporting snd the evil has Become so strious that some anch ‘measares
as is embodied in this Bill is in my opinion urgently required.” o
w2
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Then, Bir, the Disfrict Judge of Peshawar says: -

“It is true that e great deal of trouble is caused to lower courts by the citing of
uanautherised reports or cases which might conveniently be forgotten and by the dis-
traction of attention from the enacted law itself.’”

Then there is the opinion of R. 8. Jhinda Ram, Advocate, Dera Ismail
Khan. In his opinion he says:

““There is no doubt that a large number of publications has arisen containing reports,
good, bad and indifferent."”

Then the Secretary, Bar Association, Peshawar, says:

“The complaint that contradictory judgments are sometimes published in these
reports is true to a certain extent, but that cannot be avoided.”

Then this is what Rai Bahadur Diwan Chand Obrai, Vakil, Peshawar,
8aYS!

“I fully recognise the evil of indiscriminate law reporting, and agree, generally
ing, v{ith the basic proposition stated in the Objects anMu of the Bill that
this evil requires a check and control.”

Then comes a very important opinion from K. 8. Kazi Mir Ahmed Khan,
Vakil, Peshawar. This is what he says:

“In reply, I beg to submit that my experience shows that commercialisation of
legal r is grn?unll tending to make the position of the lawyer and the Judge
extremely difficalt. In England law reporting is done by expert law rters who can
discriminate between a case which can see the light of the day and a case which
should remain in the archives of the Court itself. The attempt elsewhere is to report
only those cases in which a principle has been discussed and finally adjudicated upon.
From experience I can say that there are many cases the decision of which turns more
or less on facts which are on the record, but which in fact do not fully go into the
judgment. Invariably the Judgas does not wish that such a judgment should be
reported and although apparently he invokes the legal principle to decide it, the facts
of the case which turn the scale are at the back of his mind. :

The commercialisation hag resulted in all sorts of judgments beirig published whether
correct or otherwise, and whethor the judges wish them to bhe restricted to the facts
of that case or to serve as precedent. The consequence of such system is that the
lawyer has to put in almost stupendous work, has to go through the indexes and
digest almost to the break-down point, and yet when he goes to the court he is not
sure that his adversary would not quote a rul‘inﬁ of eight lines having & head-note of
twenty lines against him. The Judge, unless he is extremely clover, compares the
various rulings and has the experience of testing the value of tlie reported cases, is
invariably misled by such trash merely because it has taken the form of print. =

So the result of the present method is to ruin the health of the Bar, throwing
the courts into an utter confusion, waste the court’'s time over cascs which «~houie
never have been touched, and sometimes to cause injustice being done on account of
a badly reported slipshod judgment having been published. No doubt the means of
income of briefless barristers and pleaders who take to law reporting would stop, but
at the same time we shall.shave correctly reported, definite leading cases, few but
well discussed and the courts will be rid of this confusion worse confounded. T, theve-
fore, strongly recommend the. passing of the Law Reports Bill.”

Then, Bir, this is what Mr. Anentha Krishna Iyer, Advocate General,
Madras, eays: _
“That a real mischief exists should, I think, be admitted. That effective steps

would have to be taken sooner or later to remove the evil, should also, I think, be
admitted.”
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Again, this is what we find from a letter from 'l_;he Government Pléﬁde;.
Madras, dated the 10th May, 1928. This is what he says: '

“There is no doubt that ‘the ever-increasing number of law reports in India stand
in need of proper check and regulation’, that the way in which reporting is carried:
on is not ustisfpl:rtory and authority can be found for every position and the result is
that to a certain extent litigation ia fostered.

The only question is how best to effect the reform. It cannot be denied that the
system and practice of official reporting now obtaining are not all that can be desired.
he regm‘ts are not upto date and sometimes many important decisions both of the
Privy Council and the High Court remain unpublished. It must be said that unless
the present system is thoroughly remodelled and reports of important decisions are made
available within the shortest possible time and at a moderate cost any legislation of

the kind now sought to be introduced is undesirable from every point of view . . .

The following is the opinion of Messrs. Leach and Clark, Advocates,
Rangoon. Their opinion is very well reasoned and very elaborate and is
entirely in favour of the Bill. This is what they say:

“We are of the opinion that there is a great need for legislation to regulate and
improve the system oPI reporting cases in British India. We have perused the extract
of the debate on the Bill in the Legislalive Assembly. In that debate the various
Honourable Membera who objected to the Bill seem to have done so on the ground
that it would be undesirable to give the Btate s monopoly of publishing cases. We
are inclined to some extent to agree with this objection, but we do not oconstrue the
Bill as having that effect. By the definition of ‘‘Authorized Reports’ in section 2 of
the Bill the reports citation of which is to be permitted are those ‘published by, or
under the authority of, the Government of Indli);, or any Provincial Government, or
the Clourt deciding the cases reported or a Bar Council'.”

The words ' or the Court deciding the cases reported or a Bar Council *
have been inserted by the authors of the letter, and I think they can be
added to the Bill when it goes to the BSelect Committee. Further on,
they, say:

‘‘We are satisfied that any fear of law reporting becoming a State monopoly is
nullified hy the presence .

Mr. President: Has the Honourable Member many more exiracts to
read?

Maulvi Muhammad Yakub: Not many more, 8ir, but only two or three
more.

Mr. President: The Honourable Member should not rcad so many
opinions in extcnso and at such length.

Maulvi Muhammad Yakub: I have not read those opinions in extenso,
Bir, but T have so far read only important passages. I will not take a
long. time now. Of course, no arguments of mine can be stronger than
those which have been advunced in favour of the Bill by the various emi-
nent lawyvers. Therefore, Sir, I shall read only very few passages now.
Further, they say:

“We are satisfied ., . . "

Mr, President: The House stands adjourned till a Quarter to Threc.

ol Tém Assembly then adjourned for Lunch till a Quarter to Three of the
“lock.
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The Assembly re-assembled after Lunch al.a Quarter to Three of the
Clock, Mr. President in the Chair.

Maulvi Mohammad Yakub: Sir, when the Assembly adjourned for
Lunch T was quoting the very imporlant opinion of Messrs. Leach and’
Clark, Advocates, Rangoon. They say:

““We are satisfied that any fear of law reporting hecoming a State monopoly is
nullified by the presence in the section of the words which we have underlined.

There are many publications of Law Reports in British Indiu other than the various
series of the Indian Law Reports which in our opinion are of considerable value and
we have no doubt that such reports will become ‘Authorised vepuris’ by receiving the
approval of the various High Courts in India ur the ussociations of the members of the
Bar practising in the vavious provinces.

In the course of the debate we note that it was ﬂl"BEd by those objocting to the
“Bill that even if certain reports are made unauthorised the cases reported therein oould
properly be quoted to the courts by the production of u certified copy of the judgment
velisd on. is is no doubt true, but we venture to think that such ccrtified ocopies
«of' the judgment would be produced enly in the provinces where they had beon passed
where daey would receive proper appreciation snd consideration. It seems to us unlikely
that copies of such judgments would be used at all in the High Courts of other pro-
vinces and more unlikely that they would he quoted in the courts subordinate to the
High Courts of other provinces,

‘We might add that from our experience the need for regulavising of Law Reporting
does not arise sv much in the High Courts as in the subordinate courts. ith all
due respect to the members of the subordinate judiciary we think it must be admitted
that it is extremely confusing to them to be confronted with reports of cases the only
criterion of the soundness of which is the fact that they are printed by some firm of
law publishers of repute or otherwise, If ecertain reports are declared ' ‘Authorised
reports’ in the manner Ero‘pomd by the Bill there will be less danger of the subordinate
judiciary being misled by the quotation of cases which contain bad law.

For the reasons which we have stated briefly above we are of opinion that it will
be to the benefit of the public in general and of the legal profession in particular that
Manlvi Muhammad Yakob's Indian Law Reports Bill should become law.”

There are other very important opinions, but I will not go into all of them.
I will only cite one or two of the most important opinions. Sir Shadi
Lal, Chief Justice of the Punjab High Court, says:

“I endorse the principle of the Bill. The number of unauthorised .reporis is in-
creasing and the judgments reported therein cause n great deal of confusion and em.
barrassment to the subordinate Courts,”

Mr. Justice Agha Haider, a Judge of the same High Court, says:

“I agree with the principle of the Bill which is to be introduced in the Legislative
Assembly with a view to regulate and improve the Law .

The private reports of judicisl decisions, with very few cxceptions, have, owing te
their numbers, their inanity and their dimensions, entered upon a phase which can only
be described as a nuisance. They are conducted on the principles of low commercialism
and personal advertisement emd-are employed for the purposes of propaganda by indi-
vidual lswyers or syndioates of lawyers who own them or conduct them. This applies
to unauthorised Reports of cases decided by a particular Court,

Private reports, which publish cases from all the High Courts in Indis, have their
special reporters in the various Courts. These reporters try to contribute the largest
number of cases to the series of reports to which they are attached in order to earn
better remuneration. Of couse, they rt almost every one of their own ‘cases and
of their friends’, irrespective of their importance from a legal point of view.
Bepidos, some enterprising lawyers, who want to attract’ pablic and professianal atten-
tion by every conceivable means, supply these reporters indiscriminately with certified
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wopies of the judgments of cases in which they bave themselves appeared as counsel
and very often obtain the same at the expense of the poor unsuspecting client. The
result is that » mass of case-law is published which has not the remotest semblance
of judicial precedents as the term is wnderstood -in England. Suits involving large
sums of money and valuable property aro sometimes launched merely on the strength
.f some stray remarks occurring in the body of a reported case which should never
have been published and which the Judge, who gave the decision, never meant to be a
legal pronouncement of general application. When the oases are argued sither in the
Dustrict Courts or in the High Court the so-called authorities from these private
veports are promiscuously quoted and argumonts are inordinately and unnecessarily

prolonged.

All these reports proceed on the principles of publishing the largest number of
judicial decigions and importance is attached to the number of cases reported rather
than to their quality from the point of view of lawyers., The result is ihat, given
A certain amount of industry, a lawyer can always find some sort of amthority for
.almost every proposition, legal or illegal. Now a judge does not lay down legal
principles in every judgment which he delivers. Most of the High Courts in India are
at this moment suffering from u plethora of arrears and their chief aim naturally is
to clear off as many arrears as possible within a short time. The Judges seldom find
time to lay down general Ympunitiom of law for the guidance of the subordinate Courts
ur the legal Trofeasion. t is not often that they comsider it necessary to deliver a
jmli'gnenb dealing with the principles of law which are intended to be of general im-
portance. This being so, the cases which contain authoritative pronvuncements on
legal questions ave fow and far hetween. :

As to the argument that in no part of the civilized world does the State enjoy
the monopoly of publishing its own law reports, all that I need say is that the moral
tone and the standard of professional etiguette in England at any rate is immeasurably
superior to that of the reporting agencies im this country. One has only to turn to
the first page of any series of 1eports published in England, say, under the supervision
of the Incorporated Coumeil of Law rting and he would be struck with the list
of tho names of great lawyers and eminent Judges who arg responsible for the reports
published in the particular series of reports. This class of gentlemen with their high
idoals -uf professional honour and their almost ingrained respect for !judicial and
foransic traditions would be difficult to find in this country in any appreciable numbers.

Having regard to what 1 heve stated above, I am definitely of opinion that private
series of law reports, whether owned and published by individuals or by syndicates
should be suppressed. They should not Le cited by counsel at the time of the argu-
ments or referred to by the Courts in their judgments,”

. Mr, Vidya Sagar Pandya (Madras: Indian Commerce): Is the Honour-
#ble Mcmber justified in reading matter which is already in possession of
the House? What is the object of publishing these opinions and sending
them round to the Members?

Maulvi Muhammad Yakub: My object in quoting this passage is to
show the importance of the principles m:lderlyir:l%l my Bill. Of course
ithese opinions are published and sent round to the Members, but I do
not think that Honourable Members take the trouble to read them. That
is. why I am reading the important passages contained therein. (A4n
Honourable Member: ‘'Can you make them listen?”’ There are some so
unwilling that they do not even want to take the trouble to listen, and
it e for the benefit of those unwilling Members that I want to read these
passages. I have now done with them. I would only refer you to the
opinions of the Legal Remembrancer of the Punjab and the Assistant
Legal Remembrancer who have supported the Bill and given arguments.
Now, after the citation of the opinions of these important lawyers. I think
there cannot be two opinions that the system of law reporting in India
is badly in need of some improvement and the principle underlying my Bill
is perfectly sound and legitimate. I am aware, Bir, of the power of
propsgandn work in this. country, and I kmow that several agents of law
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reporting agencies have been trying to poison the minds of Honourable
Members of this House against my Bill, but I am sure that the House
will unanimously support my Bill which is distinctly in favour of the
Honourable Members of the legal profession and the litigant public in
this ccuntry, Before I conclude, I would again lay stress on the point
that if Honourable Mombers do not agree with the provisions of the Bill
in toto, they can agrce to the pnnclp'le The Bill can be improved whem
it goes to the Belect Committee. I think I have made out a very strong
cage in support of the motion I have made before tho House,

Mr, L. Graham: [ would ask Honouruble Mcmbers to throw
their minde buck to the 9th February, 1928. They will

8= then recall whot happened when my Honourable friend
made his motion asking that this Bill should be scnt for cir-
culation. If they read the proceedings of that ddy, they would
find that my Honourable friend obtained in this House no support what-
ever. On the contrary he wag very violently attacked by Sir Hari Singh
Gour, Mr, Kelkar and Mr, Jayakar. I do not think that even in his
most enthusiastic moments he could have thought that he was getting
any support from what I myself said on that occasion. What I did say
wos that I thought that it was not proper, in spitc of the very strong
arguments which had been adduced against the Bill, that the Bill should
e killed at that stage. I thought that the Bar and the differont High
Courts in India should be given an opportunity of saying their say. 1
was also touched by a Yather pathotic remark of the Honourable Member
m his opening gpeech on that day. He then said ‘“What I want is that
it (refemng to his Bill) may be circulated for opinions of the bodies and
individuals concerned. After the opinions are collected and if it is found
that the majority of public opinion is against the Bill it may be rejected’’.
Sir, I maintain that the majority of the opiniong which have been obtained
in connection with thig Bill is overwhelmingly against the Bill. T should
have liked to see the Honourable Member sticking to his original offer.
In fact I was surprised that he should have proceeded with thia motion
at all having regard to the mass of opinion against him, not only in
quantity but in quality, The High Courts are practically unanimously.

against him. T will except the Punjab. I would say that thc Punjab.
ig divided. '

Maulvi Muhammad Yakub: What about Alluhubad?

Mr. L. Graham: I do not think the Honourable- Member gets much:
support from Allahabad. He read a portion of one opinion. He omitted
the last gentence which was dead against him. However, the High Courte,
we may say, with the exception of the Punjab, are ngainst this Bill,
The Punjab are just abqut equally divided, and with duc respect I must
say that I have been very much mlpresaed by the opiniong of those
members of the Punjab ngh Court who are against the Bill. The opinion
recorded at length ig'thg opinion of Mr. Justice Dalip Bingh and I would
commend that to the Honourable Member.

" I do not propose to follow the example of the Honourable the Mover of
the -motion and to recite these opinions. I expect that Members who
src interested in the Bill have slready read them.



THE INDIAN- LAW REPORTS BILL. 213

‘The Honourable Member then said that he thought that everything
would be put right in Select Committee. I have often heard that argu-
ment advanced, but never with less ground than on this occasion. ‘The
Bill is a small ons; jt hag only one principle and that principle is entirely
unsound. It is quite impossible for the Belect Committee, without over-
throwing the principle of this Bill, to produce a Bill which would be worth
this House’s while to look at. Really the principle of the Bill is that
you are going to gag or put a restriction on the Courts. This is contained
in clause 8 of the Bill:

“No Court shall allow to be cited, or itself refer to, the report of any case decided
after the coming into force of this Act other than a report. published in the authorised

reports."’

That, Bir, really embodies the principle of the Bill, and it differs from
the Act which it repeals in this way, that whereas thig Bill will stop
the Courts from looking at these reports, the existing Act gives the Courts
discretion in the following terme: ‘‘No Court shall be bound to hear
cited, or shall receive or treat as an authority binding on it, the report
of any case decided by any of the said High Courts on or after the
said day, other than a report published under the authority of the Gov-
crnor General in Council.”” There you have two principles. One is the
principle of the Bill, and one is the principle of the Act. The Bill pro-
pores to repeal the Act, and if you are going to introduce into this Bill
the principle of the Act which you are repealing, then the Belect Com-
mittwe will be going beyond its functions. What is required—if anything
is required—would be to amend the old Act.

Mr, Jayakar, in the debate to which I have referred, dealt with the
case on its merits. He did it so thoroughly that I really don’t think
it necessary for this House to go into those points again. I notice that
my Honourable friend has only one reply to Mr. Jayakar's speech, and
that is propaganda on the part of the unauthorised reporters. I did
receive a very interesting statement from that source, though 1 was not
approsched personally by any of these dangerous propagandists. DBut
anybody reading Mr. Jayukar’s speech can see that that speech quostions
dircetly the merits of the case. As I said, the Honourable Member has
made no attempt to answer the arguments advanced by Mr. Jayakar,
or those of Bir Hari Singh Gour, or the more humorous arguments of
my friend, Mr. Kelkar. '

Tho question really is whether any remedy is required. I think the
House muet be satisfied that the remedy proposed by my Honourable
triend is wrong. It is unsound. The principle which we nust accept
in there matters is that every Court must have access to every possible
source of authority, and that it oannct be shut off in the way in which
the Mover of the Bill proposes. It is quite impossible for any single
8ot of reports to be exhaustive. Cases sometimes very easily and naturally
escape the attention of the official reporter, and one way and another
you may have to search your reports and cannot understand why there
was no report in the authorised reports. Time after time you do find
important cases not reported in the authorised reports. It is not neces-
sary to blame the editor, because it is an extraordinarily difficult task
for an editor to decide what really requires to be reported. The danger
in these unauthorised reports oonsists not in their being cited in the High
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Courts. - The Judges of the High Courts know perfootly well how to deal
with themi. There are certain ouases in which Assistant Judges, Magis-
trates, .etc., have not been told what powers they Jave got under the
cxisting Aot of 1875, and the remedy in that respect is perfeotly simple,
1t is the issue of a circular {0 all subordinate Courts, explaining to them
shat they are nob obliged to listen to unauthorised zeports. In my
personul expericnce, when anyone cited an unauthorised report, 1 asked
whether there was onything on these lines in the authorisod reports.
nggtamea the answer was “'This is a very recent case from Calcutta,
and it is not yet in the Calcutta Reports.” ™ Sometimes they would say:
"It is w peculiar esse wnd no case like it is {o be found in the nuthorised
reports, ”’

1 would ‘Fke to point out, with reference to the powers which the
Courts have got, that they have not utilised them properly. In this
conneetion I should like to draw the attention of Members to a pass
in one of the opinions from Bembay. I am not setting up Bombay as
being better than the other provinces, though I confess that the Logal’ Re-
membrancer of Bombuy, whose opinion I cite, was rather tempted to
do s0. What he #aid was:

It is true that the present day unsuthorized reports have done considerable haym;
but the mischief is due to the laxity of ceosorship by the High Courts. other than
that of Bombay, and not to the existence of a large munber of rveports. Tn Dombay
we have only one unauthorized law r , the Bombay Law Reporter, and it occupies
# deservedly high position among the law journals in this country because of the care
exercised both by the High Court and by the publisher in selections of the judgments
to be printed. The result Lhtha!,, 8o far 88 the ru.linqs of our High Court are concerned,
the evil complained of by Maulvi Muhammad Yakub does not exist.’’ ’

And there is no need for it to exist, The existing law provides suffi-
cient powers in the Courts, and the attempt of my Honourable triend,
the Mover, to fetter them in this manner would only have the result
of shutting them off from unauthorised reports, und for thia reasom it
jx _perfectly hopeless to try to do anything with this Bill in Select Com-
mittec. I must therefore sorrowfully sny to my Hcenourable [riend that
1 nam bound to oppose hig motion,

Mr. V. V. Joglah (Ganjam cum Vizagaputam: Non-Mubammadun
Rural): Sir, in spite of the array of opinions which were read to this House,
I regret I am not convinced as to the utility of this Bill. In my opinion
there is no harm done by any amount of publication of these reports. The
cnly reason, that is the chief reason .that is alleged, for excluding these
publications ig that it would confuse the Judges and would throw ‘s large
amount of work on the lawyers. My own opinien is that if a Judge is
confused by merely putting before him an unauthorized low rcport, he
i8 not fit to be a Judge, and as for the lawyers, a lawver is not fit to hold
hig position as such, if he does not take the trouble of reading all the
reports that he ean get at and using what is necessary before a' Judge. As
a matber of fact we find that in many of the authorised reports, important
cuses are omilted. though nét for ever, at least for a long time. The pub-
lication of these innumerable reports is a sort of incentive for the publishers
of .the authorised reports to be more nlert and to publish important cases
m time. I find that there is no parallel to this Bill either in England or
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America where there are innumerable law courts which deserve imitation
in & country like India; so that I submit that there is no justification
for this Bill. With thece words, T oppose the reference of this Bill to's
Soelect Committec, o

Mr. Lalchand Navalrai (Sind: Non-Mubammadun Rural): Sir, I
‘oppose this Bill very strongly and I do so on two grounds. One, my own
experience, and the other, on the ground that it is of a reactionary character.
So far as my own experience is concerned, I have been at the Bar for ths
last 86 years, doing both criminal and civil work and I can assure my
Honourable friend with confidence that I have always found these private
publications {o be of very great use. Often-times the Courts and the
pleuders have boen under great difficulty to arrive at & just conclusion on
account of the absence of decisions in authorised reports, and it is theso
private publications that have helped the Courts to mete out justice on

right and proper lines.

The second point that has come to my notice in my experience is that
official reports are issued very late und it is these private publications
that reach us earlier and thus enable the lawyers to cite the authorities
before the Courts and get justice. 8o far as I am concerned, 1 can assure
my Honourable friend, the Daputy President of this House, that it is not
nny propaganda that has emboldened me or which has induced me to stand
here to opposo this Rill, but it is my own experience. I am not poisoned
by nny propsgundn. (Hear, hear.) Then I call this Bill a reactionary mea-
sure. It puts n buan on the freedom of the use of legal decisions of author-
ised Courts, We want liberty and freedom all round and the result of
thig meagure will he o retrograde provision of law to suppress all decisions
other than those that are published in official reports. I submit there
15 absolutely no reason for doing so  After all, all the decizions of the
High Courts arc authorities and there is no reason why some only should
be made available for the use and not others. Tt is a well known pre-
sumption of law that cverybody is supposed to know the law and it
all the interpretations of law are not made available to the public, then
this fundamental principle of law: should vanish. ’

The most imporiant point against this Bill being roferred to a Select
Committee is that my learned friend stands committed to the particular
course of netion which he wanted to take, and that was when the Honour-
able Member asked for the circulation of this Bill. He thon said thas
he wanted to feel the opinion of the public and the bedies concerned,
and the Bill may be rejected if the public opinion was against him.
He has no doubt tried to-day to rend many extracts from the opinions,
and sdme of them, of course, he read by halves, as was pointed out by
the Homourable Mr. Graham. 1 think 1 can assure my Honourable
friend that I have read these opinions and roports and I fully and entirely
agree with the Honourable Mr. Graham that tho majority of these opiniong
is ‘a:.]ga,inst the Bill. T would only refer to what the Bombay High Court
said :

‘‘In continuation of the High Court letter No. 1830, dated the 22nd March 1928
on the subject of Indian Law Reparts Bill, I am directed Ly the Honourable the Chief
Juptice and the Judges to say that Their Lordships are opposed to the Bill. Clause

3 of the Bill gpes too far and is proba-bl?- ultra vires of the Indian Legislature since
lt‘w:ml’t'l preclude the citation of any English case or even any reference to it hy
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1 submit that is my opinion too. It will be beyon o jurisdiot

the provinoe of t-hiayHg,uf?e to legislnte and to put a ban on decisions of
England and other places.

I will not quote much, but I will content myself with one quotation
mare from the Judicial Commissioner’s Court of my own province. T find
that Mr. De Souza, who is a Bar.-at-Law and who is a Member of the
Indian Civil Service, and an Additional Judicial Commmissioner, is of this
opinion :

“I am not in favour of the Bill. The aunthorised reports are incomplete and never
upto-date."’

H'e'ié a very experienced Judge and that is his opinion. He goes on:

" I have found that very important decisions both of the Privy Counmcil and of
the High Courts nre sometimes not reported at all in the anthorised reports.”

I fully agree with this view. He adds:

| “To prevent _indiscriminate 1-0p0rtingﬁtl would advocate the procedure recently
adopted’ hy the Madras High Comt of obtaining the sanction of the Judges concerned
before the cases are reported.’’

i B .

Now, Sir, the Honourable the Mover of this Bill seems to be labouring
under the misapprehension that the Judges and the Magistrates would be
rather deceived in giving their decisions based on incorrect reports. In
the: first place, 1 submit that private publications are made not on any
decisions of their own, but upon decisions given by the various High
Courte, and 1 connot understand why some of the decisions of the High
Court should be available for the public and not others. We know that
there are so many indices to the law reports and we can find out easily
thosc cases which are over-ruled or dissented from. In all my practice
I have never found any Judge having been misled or deceived by any
decigions quoted from private publications. Therefore that point goes
off. Without elaboruting the discussion any further, I may submit that
thege is no reason why such a reactionary Bill as the present one should
be passed. It would be left to every pleader or member of the Bar or
even to the Judge to make use of nny particular decision or not. If he
finds that it is not suitable to him, he would never quote it. With these
words, I oppose the Bill,

Mr. M. B. Aney: | only want to put in one objection in addi-
tion to those which have already been advanced against, the
Bill. It has been stated that these unauthorised publications very
often publish judgments which are good, bad and indifferent. It has to
be borme in mind by the Honourable Memberr of thia House that these
authorised publieations contain judgments only of the Judges of the High
Courts snd Judicial Commissioners’ Courts which are of the same status
as the High Ccurts in some provinces. If these judgments are good, bad
and indifferent, then that amounts to casting a reflection upon the Judges
of those Courtr. T do not share in that view at all, but supposing that
in the case, what is the remedy? One can think of two possible remedies,
one is a better way of recruitment to the judiciary and to the High Courts,
and the other, and the most important step that we can take as a' safe.
gunrd againat judement, good, bad ond indifferent, is to give the widess
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ossible publicity to these judgments. The fact that theu: judgments
}:re going!:o be published in the Press aid would be inade available to the
whole public and used as precedents by every Judge, every pleader and
advocate, would, in my opinion, by itself, act as a sulu‘taz:y restraint upon
the Judges in deciding cases and in writing out their judgments. My
Honournble friend the Deputy President has not heen able to appreciate
the exaet effects of that. For that reason I would insist that efforts
should be mede to give publicity to every judgment delivered by the
High Courts. Nor is the story of Judges being misled one which could
be seriously considered. My friend Mr. Jogiah has ulready said that a
Judge is not worthy of being a Judge if he can be easily misled by judg-
ments which ate half quoted or wrongly quoted. So these dangers are
ihore imoginary than real. My faiend is fighting—like the famous Knight
in Cervantes’ novel tilting against the wind-mill—an imaginary evil; and
I believe we at least here should be very cautious in giving our judgment
on this Bill and should avoid giving bad or indifferent judgments. I
helieve the House will come to a right conclusion by rejeeting the Bill.
1 therefore oppose the motion now before the Housec.

Maulvi Mubammad Yakub: Bir, it seems to me that Honourable Mem-
bers are under the apprehension—or misapprehension—that my Bill aims at
shutting out private reporting. I did not go into’ these arguments when
making my first speech because the ‘quotations from different legal authori- .
ties, which I made, contained full answers to such objections. Now, Bir,
my Bill does not shut out nll private publication. All that this Bill aimg
at is to put a check on the power of reporting. I do not say that only the
reports which are published by the Government, or onlv the cases which
are publighed in the Indiun Law Reports should be cited. My Bill gives
perfect freadom to all the present agencies reporting law cases in journals.
What all T aim at is that there must be some check or supervigion over
those agencies.

Now, Sir, it has been admitted, even by those who have opposed my
Eill, that the present law publishing agencies require gome gort of check.
Even the Honourable Mr, Graham had to admit that sometimes in mufassil
‘Courts difficulties arise due to the citing of unauthorised reports. The aim
of my Bill is nat to check private publication : I only want that there should
be u supervision over the power of reporting. The extruct from the opinion
of the Honourable the High Court of Bombay, which my friend Mr.
Lalchand Navalrai has read in this House, will show that that High Court
itself *s of opinion that there should be n check over the publication of
these reports, and that at any rate, before a casc is published in anv law

_journal, the Judge who delivers the judgment should be consulted. Now,
Sir. T do not mcan, T never meant, any disrespect to any Judge of the
High Court; nor did T say that they were not capable. T only say that
there are certain cases in which no prineiple of law is involved, that there
are certnin cases which are decided upon the merit of such cases only, and
the facts of those cuses connot apply to other cases. When these judgments
are however published, the subordinate Courts sometimes consider that they
are bound by these judgments and confusion arisee. The judgments of the
High Courts have got a status by law, and therefore we must be very
cautious and careful in seeing that only such judgments as contain some
sound principle of law are published and that others are not published.
‘One Honourable gentleman here has said that al] the judgments, whether
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they - contain any principle of law or not, should be published and that the
members of the- Bar should go through ‘them. I am sorry I cannot agree
with hitu. Tt is not really necessary that every member ‘of the Bench or
the Bar should go through the rubbigh or should always be reading cases
whieh: have no legal point in them or in which no.principle of law is dis-
nlssod or decided.

I mumt Sir, that at prosent eertain very important crses nre found in
the reports which are called unauthorised reports, which are not published
in the Indian Law Reporte; but of course, ns I said, there must come o time
when there will be some kind of check over these private ‘publications.
Instead of killing such publications, I only want to improve their status and
populanty by bringing them under the control of some awvthorised tribunal
such as the Bar Councils, which are now formed nearly in all the High
Courte of Indin. 1 consider that these private publieations will improve
in status, and my Bill ingtead of killing thom altogether, will prove a source
of stre ngth and power to them.

Well, 8Bir, same defeets in the present system of law reporting by the
Giovernment have been referred to by some Honourable Members of this
Moise. T quite agree with them in saying that the present Indisn Law

~ Reports are not satiefactory and that they are also in nsed of improvement.
That loes not however mean that if the Indian Law Reports are imperfect,
another <ysteln of reporting which is equally bad, if not worse than the
preseat system, showld be maintained, and no efforts should be made to
impteve the pmsent system. -Because there are many unauthorised reports
and publications, very few members of the Bar purchase the Indian Law
Raports, and for that resson aleo, no improvement is made in the publica-
tion of thege Rpports If however # proper agency is formed in every
High Court to exercise rupervision over law reporting, I believe that the
Tndian Law Reports will aleo improve. I do not therefore think that the
Rilt which I have presented to the House is in any way reactionary; on
the othir hand. it is a step forwand, it is an advance upon the existing
conditions in the country. The opinions T have already cited show that in
England and other countries, there ir some supervision over the power
of reporting; in the same way my Bill seeks to introduee some rort of check
over the reporting of law cnses,

Now, Sir, the Act of 1875 is a very old and antiquated one, and it is high
lime that, considering that there has been an addition to the number of High
Ciowrta in this conntry und that the number of cases also is increaripg every
vear, this Act was amended and improved upon. Taking all these things
into cunsidemtion, 1 have brought this Bill before the House, and 1 am
sure that Honourahle Membpers will reconsider the position and will not
pass their judgment under misapprehensions which are not based on uny
faetea.

One point more, 8Sir. - Mr, "Graham said that at the time of the first
roading of this Rill T stated that T would be bound by the msjority of
opmisng. That is perfectly true, but in the matter of opinion quality did
connt and not gquantity. And the quality of the opinions which ‘1 have
q'ph'teﬂ', auch aa the opinions of the Punjab High Court Judges and other
Inwyers, in my favowr, was ecrtainly superior to the quantitv of opinion
Agtitnst my Bill:
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When therefore I say that I press my Bill, I do not go against what I
soid in my first speech.

Mr. President: The question is:

“That the Bill to regulate and improve the Law Reports be referred to a Select
Committee consisting of the Honourable the Home Member, Mr, J. A. 8hillidy, Mr. L.
GGraham, Mr. M. A, Jinnah, Mr, Muhammad Ismail Khan, Munshi Iswar Saran, Pandit
Thokur Das Bhargava, Mr. Gaya Prasad Singh, Mian Mohammad Shah Nawaz,
and the Mover, and that the number of Members whose presence shall be necessary
to constitute a meeting of thé Committee shall be four.”

The motion was negatived.

The Assembly then adjourned till Eléven of the Clock on Wednesday, the
30th Jaouary, 1029,
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